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RE. ARREST OF DEMONSTRATORS
AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, the authorities
of the Union Territory of Chandi-
garh are taking an unwarranted step
of arresting, without any valid rea-
son, peaceful demonsirators agitat-
mg against price rise and unemploy-
ment 1n order to draw the attention
of the Government of Punjab and its
Assembly. VYesterday, about 400 such
demonstrators, belonging to my party,
agitating agamnst rising prices ang un-
employment, were arrested near Sec-
tor 22 on the pretext that the on
masse crossing of the road on the
base of the Capital complex was pro-
hibited. The Union Territory autho-
rities have hung a huge sign-board
declaring that procession on this point
is prohibited. I cannot understand,
when people agitate agamnst their own
State Government on people’s 1ssues,
why the Central Government should
come 1n between and take recourse
to repressive methods Will you
please direct the Home Minister to
assure this House that this will not
be repeated again, and also to make a
statement on this?

[R——

1313 hrs.

ANDHRA PRADESH BUDGET, 1973-

74—~GENERAL DISCUSSION, *DE-

MANDS FOR GRANTS ON AC-

COUNT, 1973-74, AND SUPPLE-

MENTARY *DEMANDS FOR
GRANTS 1872-73

MR. SPEAKER: The House will
now take up the General Discussion
on the Budget for the State of
Andhra Pradesh for the year 1978-74
The time fixed is three hours

SHRI P. VENKATASUBBAIAH
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allowed for this discusion is not suffi-
cient, Sir. I request that it may
please be extended.

Demanp No. I—-LanNp REvENUE

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,14,80,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1074, 1n
respect of ‘Land Revenue'.”

Drmanp No II—ExciSE  DEPARTMENT

MR, SPEAKER: Motion moved-

“That a sum not exceeding
Rs 98,568,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, m
respect of ‘Excisp Department’”

DEmMaNd No III—Taxes oN VEHICLES
MR SPEAKER: Motion moved.

“That a sum not exceedng
Rs. 12,897,000 be granted fo the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh., to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Taxes on vehicles'.”

Demand No IV—SALES TAx ADMINIS-
TRATION

MR. SPEAKER: Motion moved:

“That a sum mnet exceeding
Rs. 55,05000 he granted tfo the

(Naridyal): The timg of three hours
LY

#Moved with the recommendation of the President.

g
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President on aecount, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Sales Tax Administra~
ﬁonl‘"

Andhra Budget,

Demanp No. V-—OTuer TAXES AND
DUTIES ADMINISTRATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Other Taxes and Duties
Administration’.”

DeEMaAND No. VI—STames
TRATION

ADMINIS -

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 9,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, in
respect of ‘Stamps Admunistration’.”

DeEMAnD No, VII—REGISTRATION DE-
PARTMENT

MR, SPEAXKER: Motion moved.

“That a sum not exceeding
Rs, 25,886,000 be granted to the
President on account, out of the
Consclidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Registration Depart-
ment’.”

.
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DEMAND No, VIII—STATE LEGISLATURE
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 26,08,000 be granted tfo the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘State Legislature’.”

No. IX-—HEADS OF STATE,
MiNisTERS AND HEAp QUARTERS STAFF

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,91,29.000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respcet of ‘Heads of State, Minis
ters and Headquarters Staff.”

DEMAND NO X-—DISTRICT ADMINISTRA~
TION AND MISCELLANEOUS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 4,74.93,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1874, in
respect of ‘District Administration
and Miscellaneous'.”

DEMAND No. XI—ADMINISTRATION OF
JUSTICE

MR, SPEAKER: Motion moved:

“That & sum not exceeding
Rs, 99,40,000 be granted to the
President on account, out of the
Consolideted Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending



EXPORT

197 Andhra Budget,

the 31st day of March, 1974, in
respect of ‘Administration of
Justice’.”

Demanp No. XII—Jaus

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 49,15,000 be  granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Jails’.”

Demanp No XIII--PoLice
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs 6,37,35000 be granted to the
President on account, out of the
Consolldated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Police’.”

DEMAND No  XIV—COMMERCE AND
PROMOTION  DEPARTMENT,
WEIGHTS AND MEASURES, EIC,

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 44,08000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Commerce and Export
Promotion Department Weights and
Measures etc’.”

‘Demanp No, XV-—MisceLLANEOUS DE-
PARTMENTS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 7477000 be granted to the
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President on account, out of the "

Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, 1n
respect of ‘Miscellaneous Depart-
ments’."”

DemanNp No, XVI—MINES AND
ARCHAEOLOGY ETC.

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 17,16,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in

respect of ‘Mines and Archaeology
etc’.”

Demand No. XVII-—-EDUCATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 26,33,29,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Education’.”

Demanpy No XVIII—Mebrean
MR. SPEAKER' Motion moved:

“That a sum not exceeding
Rs. 6,35,27,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Medical'.”
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Demaxp No.
AND FaMIry PLANNING

MR, SPEAKER: Motion moved:

‘“That & sum not exceeding
Rs, 4,3772,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, in
respect of ‘Public Health and Family
Planning'.”

DEMAND NO. XX.—ACGRICULTURE
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,44,76,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 8ist day of March, 1974, in
respect. of ‘Agriculture’.”

DemaNd No. XXI—FISHERIES

MR, SPEAKER: Motion moved:

“Thut a sum not exceeding
Rs. 45,35,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhia Pradesh, tp defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in

respect of ‘Fisheries’.

Demanp No. XXII—ANIMAL
HusBANDRY

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,16,31,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, tg defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1874, in
respect of ‘Animal Husbandry'.”

MARCH 22, 1973
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XXIT-Co-OPERATIGN
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 88,52,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment{ during the year ending
the 81st day of March, 1974, in
respect of ‘Co-operation’.”

DEmany No. XXIV-—INDUSTRIES

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 85,78,000 be granted to the
President om account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, in
respect of ‘Industries’.”

DEMAND No. XXV—~COMMUNITY

DEVELOPMENT PROJECTS NATIONAL Ex-

TENSION SERVICE AND Locarn DEVELOp-
MENT WORKS

-+ MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,62,50,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Community Development
Projects National Extension Ser-
vice and Development Works'.”

DEMAND NO, XXV]I--LABOUR AND EM-
PLOYMENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 70,898,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
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the Sist day of March, 1874, in Drmanp No. XXX—INTEREST ON
respedt of ‘Labour and Employ- CarrtaL OuTiaY oN MULTIPURPOSE
ment'”’ RivEr ScHEMES

Dxmaxp No. XXVII--OrHEr MiscEL-
LANEOUS SOCIAL AND DEVELOPMENTAL

ORGANISATIONS
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 31,55,000 be granted to the
President onr account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, in
respect of ‘Other Miscellaneous
Socia] and Developmenta] Organisa-

9 e

tions’.

DeMans No. XXVIII—WOMEN’S WEL-
FARE DEPARTMENT, ETC.

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 18,565,000 be granted to the
President onr account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1974, in
respect of ‘Women’'s Welfare De-
partment ete.).”

XXIX-—~WELFARE OF
ScHEDULED TRIBES, CASTES AND OTHER
BACKWARD CLASSES

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 50437000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1974, in
respect of ‘Welfare of Scheduled
Tribes, Castes and Other Backward
Clagses’.”

DEMAND No.

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 4,21,85,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Interest on Capital Out-
lay on  Multipurpose River
Schemes'.”

Demanp No. XXXI--IRRIGATION
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,98,16,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Irrigation’.”

XXXII—ELECTRICITY
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 3,21,12.000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Electricity’.”

Demanp No, XXXIII—PusLic WORKS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 60193000 be granteq to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the vear ending
the 31st day of Maxch, 1974, in
respect of Public Works'.”
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Demanp No. XXXIV—PORTS AND
PrLoTAGE

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 24,84,000 be granteq to the Pre-
sident on account, ouwt of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1974, 1n
respect ‘Ports and Pilotage’.”

DemanNp No. XXXV-—FaAMINE RELIEF
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,60,84,000 be granted to the
President on eccount, gut of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come 1n toursc
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Famine Relief’.”,

Demanp No, XXXVI—PENSIONS
MR, SPEAKER Motion moved:

“That a sum not ecxceeding
Rs. 2,23,87,000 be granted to the
President on account, put of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, 1n
respect of ‘Pensions'.”.

DeEmanp No. XXXVII—TERRITORIAL
AND PoLriricar PENSIONS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,31,000 be granted to the
President on account, out of the
Consohidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in ~ourse
of payment during the year endmg
the 31st day of March, 1974, in
respect of ‘Territorial and Political
Micn’"".
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Demanp No. XXXVIII—Paivy Preses
AND Artowaxces or Inpraw Rurras

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 8,000 be granted to to
fresident on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Privy Purses and Allow-
ances of Indian Rulers'.”.

Drmanp No. XXXIX-—STATIONERY AND
PRINTING

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 76,12,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, n
respect of ‘Stationery and Print-
ing’.”.

Demany No XIL—FoREST DEPARTMENT

MR, SPEAKER. Motion moved:

“That a sum not exceeding
Rs. 2,01,17,000 be granted to the
President on account, out of the
Consohidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Forest Department.”.

Demanp No. XLI—MIsCELLANZOUS
MR, SPEAKER: Motion moved:

“That & sum not exceeding
Rs. 4,72,65,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1974, in
respect of ‘Miscellaneouy’.”,
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Demanp No. XLII-Muwiciear Apmr-
NISTRATION

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 85,19,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Municipal Administra-
tion’."”.

Demanp No, XLIII—OTHER MISCELIA-
NEous COMPENSATIONS AND ASSICN-
MENTS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,86,35,000 be greanted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Other Miscellaneous
Compensations and Assignment’.”.

Demanpd No. XLIV-—~COMPENSATION TO
ZAMINDARS

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,87,000 be granted to the
President on account, out of the
Consolidated Fund of the Statc of
Andhra Pradesh, to defray the
charges which will come in courze
of payment during the year e¢nding
the 81st day of March, 1974, in
respect of ‘Compensation to Zamin-~
dars’.”.

Demanp No, XLV-—CapitaL OUTLAY ON

ImpPrOVEMENT OF PuBLIC HEALTH

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 1,22,39,000 be granted to the
President on account, out of the
Congolidated Fund of the State of
Andhra Pradesh, to defray the
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charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Capital Outlay on Im-
provement of Public Health'.”.

Demanp No. XLVI—Carmrar Ovuriay
ON SCHEMES OF AGRICULTURAL IMPRO-

VEMENT AND RESEARCH
MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 200000 be granted to the
President on account. out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, m
respect of ‘Capital Outlay on
Schemes of Agricultural Improve-
ment and Research’.”.

DeManp No. XLVII—Carrrat. OQuriay
ON INDUSTRIAL aNnD EcoNomic Deve-

LOPMENT
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 2,30,18,000 be granted to the
Consolidated Fund of the State of
President on account, out of the
Andhra Pradesh, to defray the
charges which will come in cour<e
of payment during the year ending
the 31st day of March, 1374, mn
respect of ‘Capital Outlay on Indus-
trial and Economic Development'.”.

DemManp No. XLVIII-—CAPITAL OUTLAY

ON MuLTIPURPOSE RIVER SCHEMES

MR, SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,88,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, 1o defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1974, in
respect of ‘Capifal Outlay on Multi-
purpose River Schémes’.”,
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DeManp No. XLIX—Carrtar OUTLAY
oN IRIGATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 5,78,85,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, in
respect of ‘Capital Outlay on Irriga-
tion'.”.

Demanp No. L—Capritan OuTLAY ON
ELECTRICITY SCHEMES

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,53,80,000 be granted to the
President on account, out of the
Consolidated Fund of the Staie of
Andhra Pradesh, to defray the
charges which will come m course
of payment during the year ending
the 81st day of March, 1974, in
respect of ‘Capital Outlay on Elec-
tricity Schemes’.”.

Demanp No. LI—Caprtarn OuTLAY ON
PusrLic WORKS

MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 1,72,14,000 be granted to the
President on account, out of the
Consolidated ¥Fund of the Staie of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, 1n
respect of ‘Capital Outlay on Public
Works'.”,

Demany No. LI-—-Oraer WORKS
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs 57,000 be granted to the
President on account, out of the
Congolidated Pund of the State of
Andhra Pradesh, tp defray the

charges which will come in course
of payment during the year
the 81st day of March, 1974, in
respect of ‘Other Werks'.”,

Demaxp No. LII—CamrAL QUITAY ON

ForzeTts
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs, 72000 be granted to the
Presgident on account, out of the
Consoclidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 81st day of March, 1874, in
respect of ‘Capital Outlay on
Forests'.”,

DeManp No, LIV—CoMMUTED VALUE

oF PENSIONS
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs 15,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year cnding
the 31st day of March, 19874, in
respect of ‘Commuted Value of
Pensions’.”.

Demanp No. LV-—Carrrar OuTrAy ON

ScHEMES oF (GOVERNMENT TRADING
MR. SPEAKER: Motion moved:

“That a sum not exceeding
Rs. 861,765,000 be granted to the
President on account, out of the
Consolidated Fund of the Stale of
Andhra Pradesh, to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in
respect of ‘Capital Outlay on
Schemess of Government Trading'.”.
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anm "No. L‘VI——Imaa AND Anvmc:s
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im SPEAKER: Motion moved:

“That a sum not aweedint
Hs. 6,20,76,000 be granted to the
President on account,
Consolidated Fund of the State of
Andhra Pradesh, to defray the
charges which will come in course
ot payment during the year ending
the 31st day of March, 1974, in res~
pect of ‘Loans and Advmces by the
State Government’.”, .

Demanp No. 1I-—Exciss DEpPART-
MENT

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 200 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1873, in
respect of Excise Department’.”.

Demanp No. VIII-——StaTe LEGISLATURE
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,17,600 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come m course of pay-
ment during the year ending the

31st day of March, 1973, in respect

of ‘State Legislature'.”,
Demanp No, IX—HEADS OF STATE,
MiNisTERS AND HEADQUARTERS STAFF
MR. SPEAKER: Motion moved:

- “That a Supplementary sum not
exceeding Rs, 1,07,700 ve granted to

the President out of the Cohaolidated -

Fuhd of ‘the 8tate of Andhra
Pradesh’ to defray the charges
which - will come in course of
Pm‘; during the year ending
the 31st" day of March, 1973, in
Tespeit of ‘Heids of State, Ministers
udquuteu Btld!’. .

‘out of ‘the

Drnanp No. X—DstRicr ADMINISTRA~
TION AND MISCELLANEOUS

MR. SPEAKER: Moton moved:
“That a Supplementary sum not
exceeding Rs. 1,35,800 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in ‘course of
payment during the year ending
the 81st day of March, 1973, in
respect of ‘District Administration

and Miscellaneous’.”.

Demanp No, XII—Jamws

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,783,900 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1973, in
respect of ‘Jails".”,

Demanp No. XIII—Porice

MR, SPEAKER: Motion moved:

* “That a Supplementary sum not
exceeding Rs. 1,90,00,000 be granted
to the Presklent out of the Consoli~
dated Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year - ending
the 31st day of March, 1978, in
respect of ‘Police’.”.

Demannd No. XVII—Epucation
MR. SPEAKER: Motion moved:

“That a Supplementary sum not.
exceeding Rs. 1,24,54.400 be granted’

to the President out of the CQumh
datea Fund of the State- '

which " will come ‘in’ y of
payment dur:ing the mﬂing
the 31st day of. 1978; in
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Pemanp No. XIX—PusiLie HEALTH AND
Famns Pranwmng

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 12,43,000 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1978, in
respect of ‘Public Health and Family
Planning’.”

DEMAND No. XX-—AGRICULTURE

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,87,48,000 be granted
to the President out of the Consoli-
dated Fund of the State of Andhra
Frradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1973, in
respect of ‘Agriculture’.”

DemAND Noy XXII-—ANNUAL HUSBAN-
DRY

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 18,61,300 be granted
to the President out of the Consoli-
dated Fund of the State of Andhra
Pradesh to defray the churges
which will come in course of
payment during the year ending
the 31st day of March, 1973, in
respect of ‘Animal Husbandry’.”.

Demaxp No. XXIIT--Co-GPERATION

MR, SPEAKER: Motion moved:
“That a Supplementary sum not

exceeding Rs. 17,500 be granted to

the President out of the Consolidated
Fund of the BState of Andhra
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Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1973, in
respect of ‘Co-operation'.”.

Deppannp No, XXIV--INDUSTRIES
MR. SPEAKER: Motion moved:

“Phat a Supplementary sum not
exceeding Rs. 9,36,000 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1873, in
respect of ‘Industries’.”.

Demanp No. XXV—CommuniTy De-

VELOPMENT PROJECTS, NATIONAL ExX-

TENSION SERVICES AND LocAL DEevELOP~
MENT WORKS

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Recy 87,14,700 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1973, mn
respect of ‘Community Development
Projects, National Extension Ser-
vices and Local Development
works'.”

DeEmand No, XXVII—OTHER MISCELLA~
NEOUS, SoCIAL AND DEVELOPMENTAL
ORGANISATIONS

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,65,52,100 be granted
to the President out of the Consoli-
dated Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1978, in
respect of ‘Other Miscellaneous,
Social and Developmental Organisa-~
ﬂon!!.ﬂ.
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DEnanp No. XXVIII—WoMEN'S
WELFARE DEPARTMENT ETC.

MR SPEAKER Motion moved:

“That a Supplementary sum not
exceeding Rs 25,000 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1973, in
respect of Women’s Welfare Depart-
ment etc’”

Demanp No XXIX —WELFARE OF ScHE-
DULED TRIBFS, CASTES AND OTHER
BackwARD CLASSES

MR SPEAKER Motion moved

“That a Supplementary sum not
exceeding Rs 20,61,100 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Hradesh to detray the charges
which will come 1in course of
payment during the year endmg
the 31st day of March, 1973, in
respect of ‘Welfare of Scheduled

Tribes, Castes and other Backward
Classes' ",

DeEMaND No XXXI—IRrIGATION
MR SPEAKER Motion moved,

“That a Supplementary sum not
exceeding Rs 245,000 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defiay the charges
which will come 1n course of
payment during the year ending
the 381st day of March, 1973, in
respect of ‘Irrigation’”

Demanp No XXXIII--PusLic WOoRks

MR SPEAKER Motion moved

“That a Supplementary sum not
exceeding Rs 16,44,600 be granted to
the President cut of the Consohidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come m course of
payment during the year ending
the 381st day of March, 1978, mn
respect of ‘Public Works'”

D. 8. G
Demanp No XXXV—Famine Reuer

MR. SPEAKER: Motion moved

“That a Supplementary sum not
exceeding Rs 30,87,33,500 be granted
to the President out of the Consoh-
dated Fund of the State of Andhra
Hradesh to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1973, in
respect of ‘Famine Relief’’

Demanp No XL—ForesT DEPARTMENT

MR SPEAKER Motion moved.

“That a Supplementary sum not
exceeding Rs 9,50,000 be granted to
the President out of the Consolidated
Fund of the State of Andma
Pradesh to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 19873, in
respect of ‘Forest Department’ ”

Demanp No XLI—MISCELLANEOUS
MR SPEAKER Motion moved

‘That a Supplementary sum not
exceedng Rs 1,16,09,300 be granted
to the President out of the Consoli-
dated Fund of the State of Andhra
Pradesh to defray the charges
which will come n course of
payment during the year ending
the 31st day of March, 1878, in
respect of ‘Miscellaneous *

Demanp No XLII—Municrpan Apmi-
NISTRATION

MR. SPEAKER Motion moved:

-«

“That a Supplementary sum not
exceeding Rs 13,48,200 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1973, in

respect of ‘Municipal Adminstra—
ton’ ”',
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Drmanp Nog XLVII—Caprrar OuTLAY

oN INpUsTRIAL anp Economic Drve-
LOPMENT

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 94,00,000 be granted to
the President out of the Consolidated
Fund of the State of Andhra
Pradesh to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1873, in
respect of ‘Capital Outlay on Indus-
trial and Economic Development'’.”

Demanp No. XLIX—Caritar OuTLAY
ON IRRIGATION

MR, SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,86,69.000 be granted
to the Pre-ident out of the Consoli-
dated Fund of the Stxte cf Andhra
Pradesh to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1978, in respect of ‘Capital
Outlay on Irrigation’.”

Demanp No. LI-~Caprrar OuTLay ON
Pusric WoRks

MR, SPEAKER: Motion moved:

“That & Supplementary sum not
exceeding Rs. 26,91,400 be granted to
the President out of the Consoli-
dated Fund of the State of Andhra
Pradesh to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1978, in respect of ‘Capital
on Outlay on Public Works'."”

Demany No. LV—CaprraLn Y ON
ScHEMES OF GOVERNMENT TRADING

MR, SPEAKER. Motion moved:
“That a Supplementary sum not
exceeding Rs. 5,600 be granted to
the President out of the Consolidat-
ed Pund of the State of Andhra
Pradesh o defray the charges which
will come in course of payment dur-
irig the year ending the 81st day
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of March, 1973, in respect of ‘Capi-
tal Outlay on Schemes of Govern-
ment Trading'.”".

Demanp No. LVI—LosNS ANpD ADVAN-
CES BY THE STATE GOVERNMENT

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 26,22,13,400 be grant-
ed to the President out of the Con-
solidated Fund of the State of
Andhre. Pradesh to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1973, in
respect of ‘Loans and Advances by
the State Government'.”,

Mr. Samar Mukherjee.

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Speaker, Sir, I rise to
eppose the Budget placed here. It is
a peculiar gituation. The proper place
for discussion of this Budzet 1s the
State Legislature The Legislature is
there; it has not been dissolved. The
ruling Congress has the absolute
majority m the Andhra Pradesh As-
sembly Still, the Budget is bei~g dis-
cussed in this House, Because of the
developments there, the administra-
tion virtu~lly collapsed and the rule ef
the President has becen clamped there
[ am not going into the merits of the
Budget, but I want to deal with the
situation which is now prevailing in
Andhra Pradesh.

In the statement placing the Budget,
the Minister has expressed the hope
that it will not be long before the
situation mn the State returns to nor-
maléy. I do not know, on the basis
of which factors the Minister is ex-
pecting that the situation will be
normal very soon, bacause, for the last
several months, the situation in Andhra
is in doldrums. The movement an the
basis of the demand for a separate
Andhra and a separate Telangana....

SHRI M. BRAM GOPAL REDDY
(Nizamabad): That we onpose.
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SHRI SAMAR MUKHERJEE:

has reached the stage when the normal
life hag completely beem paralysed.
This is the result of the policy pursued
by the Congress Government in the
Centre which 18 now finding its ex-
pression 1n this movement of separa-
tion of Andhra, The way the Central
‘Government has dealt with the issue
when the question of formation of
linguistic States was in the forefront,
after the hquidation of the Nizamship
and 1n the imitial stage of the forma-
tion of the linguistic States, from that
time, the pohcy pursued by the Central
Government in regard to Andhra has
given encouragement to the tendencies
of regionalism and separatism and
uptill now the policy of the Central
Government has not changed

The Mulky rule introduced by the
Nizam who was an oppressive feudal
lord 1n order to maintain his rule over
the people there, has become a handle
in the hands of a section of the vested
interests who are using this weapon
o raise the demand for separation

There are lemitimate grievances of
the people inhabiting Telangana be-
cause the area is still backward eco-
nomica ly and furthermore, because of
the policy of the Coagress Govern-
ment, unemployment has increased
and 1s increasing at a galloping rate
8o, the problem of employment, the
hving conditions of other sertions of
the masses, their economic and cultural
advancement-—all these questions are
more and more coming to the fore-
{ront

Similar is the situation in the
Andhra area There also, is the ques-
tion ot unemployment The question
of economuc crisis as well as the back-
‘wardness of certain other areas are
alse comuing to the forefront But
these are the results of the Central
Government and to get rid of this
backwardness and unemp'oyment, the
only way out is the basic change in
1he policy of the Cenrtal Government
ThHe growing unemployment, the high
Lrives and the gradually increasing

”~”
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heavy burden of taxation and further
and further increase in c¢rimes and
corruption—all these ere due to the
pohicies pursued by the Central Gov-
ernment 1n order to defend and en-
courage the monopoly capitalists the
feudal forces and the reactionary
vested interests.

So, 1n order to remove the back-
wardness both in the areas of Telan-
gana and Andhrs, a real fight 18 neces-
sary against the feudal -elements,
against the monopolists and against the
vested interests But, instead of lead-
ing the people to fight against feudal-
ism, feudal exploitation and against
the monopoly capitalism and agamnst
the vested interests, now the people
are being encouraged and orgenized to
fight for their separation, for region-
alism That will not solve the pro-
blem or unemployment, that will
will not solve the problem of ris-
ing prices, repression, corruption and
backwardness Peovle are sradually
coming to fight these monopolists,
against feudal forces, against high
prices, against heavy taxation, against
repression, against corruption A
united struggle is developing, At this
time the vested interests and exwvloit-
ing classes are only interested in divid-
ing the united movement of the people,
only to suit the real interest of the
feudal and reactionary forces They
do 1t to bring about diversion in the
movement In this case the Central
Government plays a prime ro'e in
introducing this sort of diversionary
tactics by giving all possible encourage-
ment to regionalism and separatism
This is now not the prcture in Andura
alone This 18 the picture in Assam
and in some other areas also. ‘This
tendency is developing throughout
India. The situation in Andhra has
all-India repercussion. Instead of
leading the country on to further and
further integration and unity, this is
leading to further and dis-
integration, This Is what we see
every day. That is why tew demands
are being ralsed every dyy. Theer is
a demand being voiced about another

r
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States Reorganfsation Committee and
saying that India ghould be divided
into 50 States and so on, Regional
demands are raising their ugly heads
in various other parts. It is raising
its head not only in Assam but other
areas also. This is the demand raised
by Shiv Sena in Maharashtra. What
is the basic factor behind all these
demands?

The reason is this. Instead of fight-
ing unemployment and economic back-
wardness and vested interests, the
Government is directing the discontent
of the people in a different direction
and now the demand for a separate
Telengana is being raised. What is
the basic fact? The hasic fact is back-
wardnzss of Telengana, and 1f Telen-
gana becomes Dpart of Integrated
Andhra then Telengana will be domi-
nated by the relatively advanced parts
of Andhra and their unemployed youth
will not find suitable jobs unless their
jobs are guaranteed by the mulki rules
giving guarantee for their jobs as well
as security of their services etc. That
is why they raise this demand stating
about the gecurity of their services and
provision of jobs and removal of back-
wardness,

As regards the contents of these
demands, they are perfectly justified
because they are unemployed, facing
terrible unemployment situation, But
when the demand is diverted against
Andhra people, what does 1t mean? It
meang as if the people of Andhra are
responsible for the backwardness of

Telengana., That is an  absolutely
diversionary tactics,
PROF. MADHU DANDAVATE

(Rajapur): Movement for bifurcation
1s supported by people in both the
regions of Andhra and Telengana.
SHRI SAMAR MUKHERJEE: Move-
ment for bifurcation has two parts.
This is the later stgwe. The first stace
wag the fight azainst the Mulki rules,
for the integration of Amrdbra. That
wag the first stage. But it was divert-
ed in such a regional direction that

t
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u'timately the separatist tendency got
the upper hand and fight against mulki
rule turned into fight for bifurcation
of Andhra, This is the logical result.
If you encourage regionalism it will
lead to divisions. There is no way
out. Fight for integration of Andhra
has degenerated into fight for bifurca-
tion of Andhra. Where lles the solu-
tion? If Hyderabad ceases to be
capital of the whole of Andhra the
economic life of Hyderabad city and
Secunderabad city is going to be
ruined.

The traders, shopkeepers, businessmen
and office employees will lose either
income and lose their jobs. Economi-
cally, Hyderabad will be damaged
severely, and that will affect the em-
ployment potentialities for the people
of Telengana.

So, it is not the people of Andhia
who are responsible for the back-
wardness of the people of Telengana
Simularly, if the people of Andhra
think that by bifurcation Andhra will
solve its problems, I say no. They
cannot solve their prnhlems by bifur-
cation. Bifurcation means the capitlal
will be transferred from Hyderabad
to Vijayawad or some other place
New establishments require a large
amount of money. That will increase
further the taxation on the common
people; they will be further taxed and
there will be a further rise in the cost
of living. The {potentjalities of em~
ployment will not be covered by
simply instituting some new offices and
other things, because the problem of
unemployment is so very serious. It is
a national problem. That is why
some serious thought, sober thought,
is necessary. Because of rising senti-
ments and passions we cannot come
to the real solution.

The, real solution comes with the
formula which we are advancing
from ihe very start. It is true that
in Andhra we are not a force which
can give a real turn to the movement
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in- the correct direction. The princi-
ple of the linguistic States is being
challenged through this diversionary
tovemerit-in*. Andlhra.. The" principle
of linguistic- States, whereby each
linguistic nationality can have- its pro-
per scope for development and growth
orly through linguistic unity, has been
accepted by tha: entire- country and
by the Central Government; but now
through the diversionary movement
iri- Andhra- it has  been- seriously chal-
lenged. I jyou' yield -to it, it will
lead to disruption and disintegration
of the whole of India. ’

13.28 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

The real solution comes in the for-
mula whereby both Telengana and
Andhry people can get their legiti-
mate grievances to a certiin extent
settled and their services and other
things guaranteed. That is why the
2:1 formula, according to the strength
of the population, should be the only
basis for the time being—mnot for an
indefinite period but for the time be-
ing—to integrate both the sectors, Why
the people of Telengana  have 1o
chance to get jobs inside the Andhra
area? If the formula of 2:1 is ac-
cepted, the people of Telengana will
get service inside the Andhra area
also on the basis of the formula.
Similarly, the people of Andhra will
get their jobs inside the Telengana
area on the basis of this formula. On
the basis of this formula, the educa-
tional institutions should also provide
seats for the students. On the basis
ef this formula, the entire budget
should be divided. On the basis of
this -formula, the people, will start
thinking that “we are all Telugu-
speaking people and we are of the
same nationality and same State)”
and thereby a sense of integration
will gradually develop, and the time
will come when the mutual distrust
wil]l be removed. In that case, this
2:1 formula will become redundant
and the whole of the State will re-
main as an- integrated State.

3983 LS—8.
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MR. DEPUTY-SPEAKER:
I call’ the next' speaker—

SHRI SAMAR' MUKHERJEE: I
shall finish: I want that on the
Andhra- situation; the Government:
must- reconsider its: present stand and
try to- accept: and regularise: it in the
formula- so that the whole State re-
mains integrated and: the division bet~
ween its‘ people is gone.

Before

MR. DEPUTY-SPEAKER:
of* eight minutes, the hon. Member
has taken 15 minutes. I do not kKriow
how to' contain this discussion witii—
in' the-time allotted. But before I
call' the: next speaker, 1 would like
to- say- that we are taking up all the
three’ items- together: general discus-
sion- of the budget, the demands
for grants and also tke supplementsry

Instead

defmands;:. They are all being discus-
sed together.
PROF. MADHU DANDAVATE-

Quota: of time?

MR. DEPUTY-SPEAKER: I. do not
know. The House has agreed. It is
not I. You hdve agreed to three
hours.

SHRI G. VISWANATHAN (Wandi-
wash): It was stated that one hour
more: would be given at the discretion
of ‘the' Speaker.

MR. DEPUTY-SPEAKER: It is not
for me; it:is- for the House,

SHRI P. V. G. RAJU (Visakhapat-
nam): While speaking of this dis-
cussion,: one has to think of the psy-
chological attitude. As you know,
every one of ug is supposed- to have
three split personalities: conscious
mind, unconscious mind and. sub-con-
scious mind,. We take ogne attitude
sub-consciously, and we take another
attitude unconsciously. I mention
this- because I find that the political
situation. in Andhra Pradesh is con-
fusing, because educated people’s atti-
tude is two fold. Educated people are
bound to be capitalistic in this sense,
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ult the courts of Andhra, Circar dis-
tricts are not functionmg. I am told
by soine persons] friends in the legal-
profession that rural and urban ceile
ings were going to be introdmced and
therefore they were for separation. It
was because the Government of
Andh‘f-?n;’nqeah introduced a land cel-
Hng ° in the month of September
last year but unfortunately the Gov-
ernment took nearly four months to
agree to give their assent to the Bill
and the rumour in Andhra Pradesh in
October—November was that if Andhra
State was separately formed, they
ecan and could revoke the rural ceu-
ings because that subject comes under
the State List, and they can pass a re-
yolution saying that we shall have no
ceiiigs. 1 am giving the background
bécause when we discuss a matter of
this type, we have to discuss the
psycholégical aspect also. In the Cir-
car districts they feel that that there
wili; benp employment for them; unfor-
tunately our legal system is such that
employment is only for the rich; only
the rich people go to ecouris; poor
people 'do not go to the court. If so-
cislibm 1s brought in the lawyers lose
their employment potential. There-
fore the legal profession in Andhra
Pradesh is spearheading the separa-
tioh movement. I am mentioning this
to you because I am in a sense per-
sonally involved. When my eldest
son got arrested for pro-Andhra atti-
tude, some friends came to me and
said: we are surprised; you are for
integrated Andhra Pradesh but your
son is for a separate Andhra. When 1
asked my son how he got involved, he
replied that the maases were for sepa~
rate Andhra and he said that the law-
yvers and the educsied were the mas-
2es, When the lesders of masses and
the educateg are for' separation. what
can I do, he said. I am mentioning thiy
to 1you to show.the wuy things arve
going. The eduvated In India have
Aheir own leadershvint.and they comsi-
dex what is called the mew potential
sttitude of mind. That: is cepitalistic
in gititude. I am sorrv 40 sey this, but
it iz a fmct, and I think the whole of
the movement in Andhra has taken
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what may: be termed a .clags cbaragn
ter, or class struggle. |

You know that
epitomited fn Andhra, Pradesh.
are having m many "tasks to tul
for our people, Therefore, 1 thi
that to get over the dificulty our
first tesk js to unite the people for
the united Andhra Pra That is
the only way by which not only the
Andhra Pradesh Sfate but also the
whole of India can progress. N
As we are discussing the Andhi‘§
Budget, I would like fo make flve
points for the State of Andhra. The
first point that I would like to make
18 this, We are going on to complete
the outer harbour in Vizagapatnam by
1974. 1 think we shouild also expand
our Hmdusthan Ship Yard by layingk
one outer kiel. Por the purpose of
our ship building, the outeér harbour
that we are Luilding should be
developed on the lines that Japan has
in the Pacific ocean. The Japanese
have built up ships upto 3 lakhs
tonnes. If Government of India is
anxious to build ships in the Hindus-
than Ship Yard, they should see that
they build the ships upto one lakh
tonnes capacity. Today the position
is that in the Hindusthan Ship ard
builds ships upto 18,000 tonnes only.
The difference bLetween 18,000 ton-
nes, and one lakh tonnes is five
times bigger. We should attempt to
build ships upto 1 lakh tonnes
capacity. This is the first point that
I would like to make. The second
point I would like to make is this. I
wag told by friends in Esso 20 to 25
years wgo that they and some Ameri-
can Ol Company wts going to com-
duct a survey for cexploitation of ofl
and natural pes. ¥ think the Godawari
besin will have potential of ofl. We
nust try to go 20,000 feef desp down
to find out whether oll depeiit is there
or not. If we oureelveg discover oil we
may completely exploit that ourselves,
Why should the Government of Indfa
g0 in for expertise on oil exploitation
with the foriigh ofl company, I feel
that we should go into thia questien
in depth,
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In the Godewar: Basin there is en-
ough natural o1l gotéehtial As a
matter of fact we may make an
attempt 1n Masul.patam on Krmshna
river where we may dig some bore
wells for the purpose of extracting oil
by digging the wells 10,000 feet deep
If gas comes it can be exploited We
‘have to findout whether natural gas
18 available in the Godawar: basin al-
so If so, we may exploit the potential
of o1l by digging these bore wells The
other point that I would hke to make
1s this Andhra Pradesh, as you
know, 15 a great agricultural State
1t has got enough water resources
The Government of India has a chance
to conduct an aerial survey for find-
g out thé water resources At the
present moment the Andhra Pradesh
Government does not survey areas to
see if there 18 underground water But
unfortunately, the cost of survey 18 too
high As a matter of fact I myself
am a person who applied for permus-
sion for conducting the underground
wa‘er survey m my land But, un-
fortunately the Government said that
‘they would pay so much of money, and

did rot want to survey the
land The ryots cannot afford that
cost But, utifortunately, the times

have changed 1 was unable to go
10 Government for conducting the
water survey ‘Therefore, 1 could not
afford to have my owh land surveyed
for water resources I suggest that
the Government of Andhia Pradesh
should survey the whole of Andhra
area free of charge and inform the
general public

Sometime back I wrote to Mr
Dhar the Planning Minister that we
should develop the whole area of
50,000 ®cres comprising the Arku
Valley and also an srea between Bas-
tar Distriet in M P, Koraput District
in Orissa and Srikakulam and Vizag
«districts in Andhra Pradesh by having
a joint multi-purpose project under
the n#me of Dindaksranya This is
the area where Government of India
hug reserved for tribals and I suggest

DSsag

that the Government of India should
take up a multizurpose project in this
area

In Dell: the World Atomic Energy
Organmsation has already put up a
big laboratory under Dr Swamina-
than Jn the southern region also,
there should be a laboratory for the
use of atomic energy for agricultural
purposes May I suggest that a joint
project can be established in the
Arku Valley area I have mentioned
above?” 1 suggest that the Govern-
ment of India can have a second
institute like the Pusa Agricultural
Institute for the development of agri-
culture in the south

SHRI BHOGENDRA JHA (Ja-
nagar) Sir, 1t 18 not a very good
thing that we have to discuss the
budget of Andhra Pradesh, which nor-
mally ought to have been the con-
cern of the Andhra Legislative As-
sembly But this very tact brings into
focus the reality that such opportunis-
tic majorities that the Congress Party
1s bullding by invihng landlinrds, de-
fectors, etc are bound to crumble like
a pack of cards We have seen 1t in
Onssa and in Andhra They cannot
do without the landlords When the
landlords threaten to guite, they are
afraxd That 138 why they are coming
back and getting out This is why 1
say that this party cannot be depen-
ded upon in times of crises for giving
a stable government unless it gives
up its opportunistic policies In
Orissa, 1t has clearly boomeranged
and we saw how the defectors came
and went In Andhra we are seeing
how opportunistic attempts are made
to patch up certamn things without
solving the problem We all know that
the basic cause the root cause, is un-
employment Still, this problem 1s
not being tackled seriously, either in
Andhra or m any part of the tourtry,
on a nhational basis Thiz basic factor
again and again will give opportunity
to various forces in utilize the situa-
tion, to misuse the sitostion, to orgi~
mse agitations of wvarious types on a
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linguistic, caste or comntiinal basis.
This 18 the warning that the country
should be vigilant, It was because
we coultl wot soive these problems that
the Lok Sabha has been dissolved.

MR. DEPUTY-SPEAKER: The
Lok Sabha hes not been dissolved.
Otherwise; you would not be here to
speak.

SHBI BHOGENDRA JHA: I was
speaking of the last Lok Sabha.

The people now find that ther
hopes have not been fulfilled. The
Congress Party may think that they
have got the mandate for five years,
but the people are not prepared to
wait for five years. They are getting
imputient and in many places they
have alveady become impatient. Uh-
less their energies are properly uti-
lized, they ate bound to be used on
agitations and things of a destructive
nature. So, a serious effort must be
made to end unemployment and to
remove the backwardness of the coun~
iry. It canmot be done by depending
on the monopolists and the landlords,
as the Government seem to do today

So far as Andhra is concerned,
the situation has worsened because,
apart frem the hasic factors, there
was delay in coming to a decision.
If the five-point formula of the
Prime Minister had come earlier, per-
haps the catasrophe could have been
averted. But this Government seem
to thinl that by delaying and by
sleeping over the issue, they can solve
thern. The Central GbHvernment and
the leaders of the riling party are
responsible for Gelayirg a selution of
the Andhra problem and giving an
impression to the trowble-makers that
they can have their way.

TRE MINISTER OF STATE IN THE
MINIETRY OF FINANCE (SHRI K.
R, GGANEEH): Let him be p little
chjsctive. If poverty has inereased,
thew he strengih of his perty would
have: inteessed.

Alh: Thmty
agan, js 3 miseemer. Communimg:

palitienl philosaphy. It 4 o positive
philosophy amd' net a negetive one,
Poverty ia uot needed for our growt
That 13 why we tlo not want poverty.

In Alidtira even though the land
ceiling Act was enacted, tlie assent of
;?en President tx that enactment has-

delayed. As corpectly pointed
out by the previous spesker, this gave
the provocation and opportunity to the
landlords in Andhra to plan their
courge of action. Most of the land-
lords changed themselves into whole-
salers, cinema Hbuse owners and even
moneylenders. Thle wholesale trade
in rice also has not yet been taken
over by the Covernment. That is
being delayed Now we see the
privite  bus-owners destroying and
damaging the State Transport buses.

The Minister wanted me to be
objective. Only yesterday I asked a
question which reads:

“Will the Minister of Home Affairs
be pleassd to state:

(a) the total number of the
Offices of Revenue Department,
Income-tax, Sales-tax and the State
Trangport buses attacked or des-
troyed by Andhra separatists and
the motivation behind these tar-
gets; .

(b) the number of places and
integintionist legislators of poli-
tical workers attacked by the
violent separatists; and

(¢) the sources of material
support of the separstists, both
Indian end foreign?”

We have got the information that
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At.  Hese, after seweral months of
trouble, the Centsal Government's
neply ds that facts ave being ascer-
tained. That is & ball-line reply. Our
feeling is that this is being purposely
concealed A lot of damage has been
<aused 1n Rayalseema and in Telen-
gang area. In many famine-stricken
Pparts, even normal relief work could
not be carried on. Even the sanct
ioned amount has remained unspent.
Perhaps, now, the Minister will come
farward and say that the financial
year 18 ending.

I want to give certain suggestions
here. Fiurstly, the reliet work in
Rayalaseema and Telengana area
should be continued upto next Sep-
tember when the next kharif crop
will come. Otherwise, .starvation
deaths will begin on a large scale.

Secondly, the Land Ceiling Act
must be strictly ang speedily enforced
and surplus land taken over and dis-
tributed.

One fact must be stated here that
the majority of the people in Andhra
and Telengana and in Rayalaseema
area, all taken together, are for an
integrated State. They are for a
uniteq Andhra Pradesh. If there is
a free and fair view taken, the peo-
ple will unmistakably give the verdict
that Andhra should remain wunited

My first suggestion is that full de-
mocratic rights and liberties must be
restored. Those who attack public
meetings must be put behind the bars.
Those who burn the houses of legis-
latérs, even Congress legislators, must
be put behind the bars The ring
leaders who are behind the crimes
andt who have cried for a separate
Andhra from the country itself are
being invited by the Central Govern~
ment for tales and they are being
treated as guests. The attempts are
being made by the opportunisis to
take sdvantage of the situation with-
ot depeisliihg upoh the views of the
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people and tsking them into consi-
deration. Bo, the £rst important
task of the Central Government is
to enforce freedom of holding public
meetings and total civil liberty should
be there. Even now, the people are
not in a position to hold public meet-
ings. Even the bombs are being
thrown at public meetings. It is the
responsibilty of the Central Govern-
ment to see that that should not hap-
pen.

Then, the allegations are being made
by some persons aganst the CR.P.
We are against all excesses. There
should be full freedom of thought and
action, full freedom for holding pub-
lic meetings. That right must be
protected at all costs even by using
the C.R.P., if necessary.

Then, big public sector projects
must be started in Telengana area.
Apart from giving employment, giv-
ing jobs to the people, this will in-
culcate an jdea of integration among
the people in Telengana area

Lastly, I would say that thcre
cannot be any dependable solution
based on any compromise with those
who are today determinedq to destroy
the unity of Andhra Pradesh. They
have caused a lot of damage to pro-
perty worth crores of rupees. It is
directed only towards public sector,
towards State buses, not private
buses; toward only railways and the
Posts and Telegraphs. No compro-
mise can give a solution to this prob-
lem. If the ruling party and the
Government have the guts, have the
honesty, to depend on their own pep«
ple belonging to their own party, who
have been loyal to their policies, that
will encourage the people and the
masses who stand for the umity of
Andhra, and that will facilitate the
solution of the problem.

My last request is his The Budget
proposals fxll shert of giving adequate
relief for drought aug wdequate funds
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for development. Provision for more
funds oh these accounts must be made
so that people can be employed on a
bigger scale and the fissiparous tend-
encies are effectively fought.
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SHRI K. RAMAKRISHNA REDDY
(Nalgonda). Mr. Deputy-Speaker
Sir, I rise to support the budget of
Andhra Pradesh for the year 1973-
T4. It is unfortunate that the Budget
of Andhra Pradesh is being passed
by this Parliament instead of by the
State Legislature. Had the Central
Government honouredq the feelings of
the public of both Andhra and
Telengana regions, the matter could
have been settled by this time peace-
fully, cordially and in a good
atmosphere. The people of both the
regions, Andhra and Telengana, are
for Dbifurcation. If the Central
Government has any doubt about
their *feelings or opinion, they could
have an opinion poll and go by the
verdict of the opinion poll in both the
regions,

Now I come to the Budget of
Andhra Pradesh. The Budget shows
some surplus nominally, but 1t is
disheartening and discouraging. Out
of 21 districts of Andhra Pradesh, 14
are very backward, particularly the
Telengana and the Rayalaseema
regions. They have o be attended
to and special assistance should be
given by the Central Government

If you see the outlay of last year
and the outlay of this year contained
in the Budget proposals, you will
find that it is becoming less, makinz
the backward State more backward.

In this connecton, it is not out of
place to mention fthat, recently the
hon. Minister of Rallways, Shri L. N.
Mishra, has promised that the line,
Nadikude to Bibinagar, is under
active consideration and will be taken
up. He has hes sald this yesterday in
his spéech on Demands for Grants.
ImmheutythhﬂLN.
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Mishra, 1 alse pay my hearty thanks
to Shei Sarin, who has promptly and
very quickly acted when the Railway
Board asked the State Government to
give land at the rost of the State
Government; he has taken a very
quick action, If this line is taken up,
I am sure, more than 10,000 labourers
will be employed for a period of
three years. The whole line passes
through backward, scattered and
drought-affected area. There are also
other areas which are backwagrd and
drought-prone areas. Special attention
has to be paid for relief works, but
the Budget shows that nothing 1is
provided.

The problem of drinking water
supply is acute in the twin cty of
Hyderabad and Secunderabad, and
also in rural areas In Hyderabad-
Secunderabad, bores are being dug by
rigs The whole twincity is covered
with drainage system, and by this,
the dirty water is also coming from
the bore-wells and it is going to affect
the health of the people. There is no
other go for Hyderabad-Secndrabad
except taking water from Osmansagar
pipeline. I note with satisfaction that
in the Budget under Demsends for
Health, Government has made a
specia] provision for taking water
from Osmansagar pipeline. This
should be attended to immedjately,
so that the acute scarcity of water in
the twin city is removed, particularly
as summer months are coming with
regard to the rural areas, special rigs
arz necessary. The rigs which are at
present at the disposal of the Andhra
Pradesh Government are not suffi-
cient. T am sure some rigs which are
coming from abroad, will be deployed
in the whole of Andhra Pradesh area
for giving at least the minimum
facllity of drinking water. I hope the
State Government ag well as the
Central Government will look into
the matter and speedy action will be
taken by them,

14 has,

Not only is there the guestion of
drinking water, there iz also power
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shortage. Till now, the Plan outlay
does not show either a short term or
a lohgterm solution for the power
shortage. This power shortage has
affected not only the industrial pro-
duction but it 1s also affecting the
operations of agricultural production.
Thig should be immediately looked
into. The proposed expansion of the
thermal generating capacity at
Kothagudem should be given top
priority and executed quickly in the
same way, the Nagarjunasagar project
pumped storage power generation
scheme should be expeditiously im-
plemented and the Upper Sileru and
Srisailam  hydro-tlectric  projects
which have fallen very much behind
schedule should be speeded up by sub-
stantial financial assistancgr from the
Centre. )

In the same way, the Singareni
coal deposits must be utilised to set up
a supper thermal power station at
Kothagudem and Vijayawada, 1o
meect the growing needs of power of
not only Andhra Pradesh, but the
entire southern region.

About fodder, there 1s an acute
shortage of fodder in the whole State
and cattle have to be protected. Fod-
der depots must be opened in every
block and fodder should be suplied to
the pubhic at a nominal rate which
may be subsidised by the Government.

As I had mentioned already, 14 dist-
ricts out of the 21 districts of Andhra
Pradesh are very backward and since
the past four or five years drought
and famine conditions are prevailing,
but no provision has been provided
for them. Moreover, the Central Go-
vernment is providing special incen-
tives and inducemnents for establish-
ment of industriex in backward areas,
But_in spite of these inducements and
Incentives, no industrialists are coming
forward to tike advantage of them
and set up industries in those areas
because the quemon of infra-structure
like electricity, roads etc. is there.
Thevefore, the licensing authorlty
should alyo see to it that industries are
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located in backward districts and also
an infra-structufe programme should
be takén on hand for providing elect-
ricity and communications ete.

About foodgrains, there is a scarcity
of foodgraing. Even though the Cen-
tral Government have supplied some
foodgrains, they are not reaching the
rural areas and the needy people.
Therefore some sort of informal ratio-
ning 1n the scarcity areas should be
adopted in the whole cf Andhra State,

Now, the Budget proposals of 1873
74 are not encouraging. While there
was a provision of Rs. 97 crores in
the Budget for 1971-72 there is only
a provision of Rs. 87 crores which is
quite disheartening, Not only that,
out of Rs. 97 crores sanctioned in
1972-73 Budget, they could spend only
Rs, 72 crores. I know the previous
government were not interested in the
development of the State. They were
always engaged in internal squgbbles
and never devoted any attention to
the development of the State. Now
we have a very able Adviger to the
Government and I whole-heartedly
congratulate Mr. Sarin for his taking
a keen interest in the development-
al activities and in solving the prob-
lems of the public. Last year, due vo
the inefficiency of the Government,
even though a yopular Government,
several firings had taken place, In
spite of that no judicial enquiry has
been set up against srything I wish to
tell the Central Government as well
as the President’s rule which ig there
m charge of Andhra to take this
factor into consideration and set up
judicial enquiries in such cases,

Last but not the least, In both the
Telengana and Andhra regions, their
unanimous voice is for bifurcation.
What Mr. Bhogendra Jha has said is
not correct; he said that malicisusly on
a party basis. He is neither concern-
ed with Andhra nor with Telengana
He comes from Bihar and he has not
visited these parts. The \'bicd ot the
people should be
should be mmmu biftircation wmh
should be done uwher the dynamle
leadership
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Gendhi. I request thgt the demand
for bifyrcation ghoyld be accepted by
Central leaders, If any doubt arises
an opinion poll should be taken and
the vendit of the people should be
bindng on us. With these sugges-
tions I supperi the Budget.

SHRI G. VISWANATHAN (Wandi-
wash): I hope this ig the first time and
alsp the last time when this Budget
is pregented before this honourable
Rouse. I want the Central Govern-
ment to restore the elected Govern-
ment of Andhra and Telegana so that
the other budget should be presented
to those Houses if that the wish of the
people.

When one goes through the Budget
one finds so many items of revenue
and expenditure being debited or cre-
dited for Andhra and Telengana re-
gions, But I wish to point out that
both the regions. Andhra and Telen-
gana, are facing severe drought and
there is no drinking waler and vari-
ous, such problems are faced by the
digtricts including the capital city.
There is acute power shortage affect-
ing both agriculture and industry.
Shortage of kerosene 1s there. Short-
age of diesel oil, sugar, and cement is
there. So far no action been taken.
Even the Speaker of the Assembly
which is suspended—that is, the As-
sembly is suspended, but the Speaker
continues, he is not suspended,—has
given a memorandum to Governor
saying about these shortages, but no
action has been taken sp far. I expect
the Government to take immediate
steps to reduce the grievances of peo-
ple in this regard.

1 am surprised that the budget pre-
sented here ig a surplus Budget. No
maler project is teken up in  the
coming year 1973-74, there is no mas-
sive programme for providing jobs
and cregiing employment Dotential. I
cannot blame this Government fully,
bgeguse ng gitempt wag made 10 mobl-
lize pesources by the lagt Cabinet
which, went oyt of office, the Nara-
simha Reo Cabinet. It swent unsung
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and unhonoured nearly making Gp-
vernment treasuries empty and now
they find it difficult to meet even opdi_
nary eexpenses. This surplus is be-
cause of the massive and extensive
borrowing from Central Government,
from the Reserve Bank of India and
so on and so forth. For cyrrent year
they show surplus; next yeax alsg they
show surplus, I am surprised about it.

Sir, when I went through the budget
for the coming year, 1973-74, it was
interesting 1o note that the grants-in-
aid from the Central Government is
Rs. 56.31 crores; the loans from the
Central Government is Rs. 75.28 crores.
But, on the otherhand, the interest to
be paid to the Central Government by
Andhra Pradesh is Rs. 34.96 crores,
and still mere, the repayment of the
loans to the Centre is Rs. 76 24 crores
Let me point out that the loan that
the Central Government is giving is
Rs, 75 crores and the repayment that
Andhra Pradesh is to make to the
Centre is Rs. 76 crores. What are you
glving to Andhra Pradesh? You call
it Central grant or a Central aid?
What ycu are giving, you are taking.
Hence, the DMK party pleads that
the State’s resources should be elastic
enough so that they can manage their
own affairs., But this is not so.

I find that the betterment levies are
already being collected in respect of
the still-born Godavari barrage. I want
to know frcem the Government how
much allotment is required and when
you are going to complete the Goda-
vari barrage.

Then in the budget, you wil be
surprised to know, and I am pained
to see that the enilertainment and
hospitality expenses of Raj Bhavan in
Hyderabad runs to Ra. 17.93 lakhs.
My hon. friend Shri Ram Gopal Reddy
wag pointing wut that out of the 21
districts, 15 are affected by drought. I
want to know why in these circum-
stances, Rs. 18 lakhs are going to be
spent. There also, Andiwra Fiauesa’s
contributiop I8 Rs. 11.85 lakhs and
Telengana's ghare comes to Rs. 5.98
lgkhy for the enterisinment allpwance
alone. 1 do not wish to enter into any
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mone point about the Governor, but
apyway, wehile his salary is Rs. 59,000,
the. entertéinment allowance 15 RS.
1788 lakhs. Raj Bhavans should prac-
tise ecompmy hefore preaching to the
people.

Then when I want through the sup-
plementary demands for 1972-73, the
first thing that struck me was a point
about jhe Chairmaén of the Regional
Committee. There is a regional com-
mittee for Telangana to safeguard the
interests c¢f the backward  distncts.
What is happening is, to furnish the
office-rooms of the Telengana Regional
Committee Chairman, Rs. 13,075 have
been allotted, This is how the back-
ward people are beitng  safeguarded.
Again for jails, police and the army,
how much 1s the Government of An-
dhra Pradesh going to spend? Rs. 24
crores. 1 do not know how many of
the people were arrested and kept in
the lock-up It says because of the
agitation this additional expenditure is
necessary 1 want to know from the
Government how many are slill kept;
I want all the prisoners—these agita-
tors—to be released and you must
withdraw the army Only for the army
they have so far spent Rs 45 lakhs.
and surprisingly enough, the head
under which this expenditure is met
15 “Miscellaneous”. We have to spent
for the army Rs. 45 lakhs from Andhra
Pradesh.

Again for the backwardness cf the
nine districts of the Telengana region,
the Telengana Regional Committee,
known as the TRC was formed. There
are sub-committees and ad hoc com-
muttees also created to look after the
mterests before the proposals are sent
to the Assembly. But what happens?
The TRU could not function effective-
ly for very many reasons, The main
repson is because of the delay in the
implementation of its proposals. ‘I
would like to quote one thing to show
how there was delay in the implemen-
tation of the TRCs recommendations,
by the tjovernment, On the 14th Sep-
tember, 1859, the TRC recommended
the fixation of the cost of houses built
by the fower ineome group housing
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scheme. The correspondence between
Andhra Governasent and the Andhra
Pradesh Housing Board was going on
from 1989 tili March 1968. I do not
know what happened later on. There
was another recommendation made
m 1860 regarding the allocation of the
balances under the Industrial Trust
Fund and the RTC which was to be
decided after a discussion between the
Chief Minister, the Mmister of Labour,
Transport and Finance. The meetings
have been postponed repeatedly and
the matter was not decided even in
1968 There was eight years delay.

Again the sub-committee on deve-
lecpment wanted information on prior-
tise on rural electrification fixed by
the Public Works Department. This
matter was pending for more than six
years. This 1s how the committees
was not functioning effectively. Telen-~
gana has always seen a surplus budget
the mam reason being that whereas
the consumption of liguor was prohi-
bited in Andhra, Teleangana area was
always wet. (Interruptions).

I need more time; I have already
informed the Minister.

MR  DEPUTY-SPEAKER : You
might have informed the Minster;
that 1s none of my business. Your
time 1s what is alloted to your party

(Interruptions) when the Chair
says one sentence, it has taken two
minutes; when the members say
hundred sentences, they take only
half a second'

SHRI G, VISWANATHAN : When
there was difficulty, between the
Government and the Telangana Regio-~
nal Committee they appointed Kumar
Lalit to determine, the Telagana sur-
pluses and according to him the net
surplus was Rs 38.20 crores whereas
according to the TRC. the Telangana

Regional Commitiee, it shpuld be
Rs. 107.13 crores including half of
the revenue deficit of the

Andhra region and the Telagana
share In the erstwhile Hyderabad
Government securities. To  resolve
that dispute the Prlge Minister
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appointed the Bhargava Committee
which concluded after teking into
account both the views that the sur-
plus should be Rs. 28.34 crores. It is
interesting to note that the surplus
varied under various Chief Ministers,
according to Dr. Narayana Rao, a re-
search scholar, when Sanjiva Reddy
was Chief Minister that is 1956 to
1960 and 1962 to 1964, the surplus was
Rs. 34.56 crores but it was only Rs. 2.21
crores when Sanjivayya was the Chief
Minister between 1960 and 1962, Dur-
ing Brahmananda Reddi’s period 1t
was restrieted and there was no sur-
plus, that is 1964—68.

In the Five Year plans tne TR.
wanted that Telengana’s share in
State resources should be 42.56 but
Government gave in the reatio of 2:1.
They objected that it has affected the
Scheduled Castes and the backward
class people but the Government dxi
not consider it. A sub-Ccmmittee of
the TRC on the white paper discus-
sing the Teleangana services said:

“The (Government in the General
administration departments always
felt that the Telangana region was
annexed territory to the erastwhile

Andhra State and as such the An-

dhra probationary rules had always

a preference to that of the rules

and regulations prevailing in the

erstwhile Hyderabad State.”

Telanganes feel that in the prescnt
state all posts of power, influence and
authority go io the Andhras, posts
like the Chief Minister, Chief Secre-
tary, Speaker, Chairman of the
Council, etc. and only posts such as
the Deputy Chief Miuister, Deputy
Speaker, Deputy Chairman, Addtional
Chief Secretary, etc. come to them.
That is how this feeling is growing.

But the Andhra are arguing this
way....

MR. DEPUTY-SPEAKER: You said
you would conclude in five minutes.

SHRI G. VISWANATHAN: I am
quite relevant,

MR, DEPUTY-SPEAKER: I know
you s&re relevant but I am restrained
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by time.... (Interruptions). I do mot
know; if the House wanted they
could have fixed ten hours for this.
discussion ang it will be very conven-
ient for the Chair. You can take one
minute more to conclude.

SHRI G. VISWANATHAN: How is
1t possible??

MR. DEPUTY-SPEAKER: Than 1
shall call the next speaker.

SHRI G. VISWANATHAN: Accord-
ing to Andhra, all this talk of Telan-
gana surplus 15 a myth and mirage
and they say that all the receipts from
Hyderabad city are credited to Tela-~
ngana unless they specifically relate
to Andhra region, The result is that
about Rs. 31 crores per annum are
credited to Telangana. On the other
hand about Rs. 26 crores being two-
thirds of the expenditure on city is
debited to Andhra. They also say that
about 75 per cent of the income from
road transport from inter-regional
routes goes to Telangana. In the
Fourth Plan they argue that taking
into consideration the resources mobi-
lisation and two-thirds central assist~
ance, more than two-thirds share
should have gone to Andhra Region
but that has not been accepted. The
NGOs ¢f the Andhra region say that
their chances are generally diminish-~
ing in Hyderabad city. According to
them the number of Telanganita em-
ployces which was 3109 in 1969 had
gone up to 6402. Hence they contend
that the alleged injustice to Telangana
is a myth......,.

MR. DEPUTY-SPEAKER: Please
conclude now.
SHRI G. VISWANATHAN: How

are the Government going to solve
this problem? Do they think that with
the help of the CRP the movement
could be suppressed? What is happen-
ing in the last three or four days? You
know what happened in Cuddappah.
Police entered the home of NGOs with
batons; firing took pleee. Two NGOs
were killed inside that home. Do
they think that by arresting the lea~
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ders, by arresting people the agitated
mind of the Andhras could be suppres
sed. .., (Interruptions).

Shr1 Subba Reddy was invited to
Delhi for talks. We thought that
something was going to happen. What
happened was nothing but a meeting
with the cross-examination. He was
asked whether he went to Madras and
met Shri Karuna Nidhi. He was alsc
asked to meet Shri S. D. Sharma. This
is al! nothing but buying time. No
doubt Shri Sharma was a serious
man. But nobody takes him seriously!
That is the difficulty in the Congress
Party.

In Andhra Pradesh the case of re-
instating Shri Ramakrishna Rao, NGO
was not donsidered by Government.
How is the N.G.O. going to cooperate
with Government?

Even in many countries the demand
by the people for a separate State is
conceded-——whethdr it is the /U.SIA:
USSR. or even the other countries.
Whenever there is pressure from the
people for a separate State that is con-
ceded by them. I want the Govern-
ment to take the people into confi-
dence, if they want to have someby-
elections for some constituencies let
them have it. If Government wants a
solution to this problem that should
be a~ceptable tn botin the Telengana
and Andhra pecple, You rannot exter-
minate the leaders by suppressing the
movement. If you do %0, it will boo-
merang on the Government.

SHRT P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy Speaker Sir,
I rise to support the Andhra Pradesh
Budget. I am not also happy to get
this budget approved by Parliament.
But, circumstances have compelled us
to take this extreme step.

The imposition of President’s rule
in Andhra Pradesh is quite different
from the other States. Here this is
not due to the political instability or
because of any border or language
trouble that the President’s rule has
been imposed. No such thing has

D S G

taken place. In Andhra Pradesh
some regional feelings have heen built
up over the years the main reason
being the regional imbalance and re-
gional disparity.

I also associate myself with the
sentiments of Shri Viswanathan when
he spoke about the police firings that
had taken place about two days pack
in Cuddappah. According to the press
reports, if they are true, it was a mest
unprovckeqd and unnecessary firing. 1
also feel that this shoulg not have
been done. I am happy to note that
the Advisor's regime has immediately
ordered a judicial inquiry, This inci-
dent has only provokeq the people and
created more complicaticns thereby.
Andhra State is in the State of paraly-
sis. There has been a continuous agi-
tation by the N.G.Os for more than
100 days and as a result the entire
developmental activities have come to
a standstill. I donot know why the
N.G.Os got into this political struggle.
After all it is their duty which they
owe to the people of Andhra Pradesh
to serve them well.

Hundreds of villages are going with-
out drinking water. As a result of the
agitation many works have come to a
standstill. The prices are sky-rocket-
ing: electricity is not made available
and agrisultural and industrial pro-
duction have come to a standstill At
this stage I do not think it is wise on
the part of prudent and patriotic
N.G.Os to go on strike.

I wish even now better counsels pre-
vail and they will resume their work.
Their demands can be considered
sympathetically by the State Govern-
ment. I am told the leaders of N.G.Os
also have agreed to resume work.

One redeeming feature is there has
been a growing appreciation among
the people of Telangana that in order
to preserve the integrity of the State
such of those things which are incom-
patible with emotional integration of
Andhra Pradesh should be removed.
I feel the time will come soon when
all these matters will he thrashed out
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to the salisfaction of both the regions
within tht framework of an integrated
State and again Andhra Pradesh will
play its constructive role in national
affairs. Andhra Pradesh is the fourth
largest State and Telugu is the second
biggest language. I am sure the
Telugu-speaking people will once again
rise to the occasion and play a useful
part.

About regional imbalances, 1 speci-
ally plead for the development of
Rayalaseema and Telengana. In this
bargain, Rayalaseema has lost very
heavily. There was a project called
Sangamewswaram sanctioned by the
composite State of Madras. It was
about to be executed but the friends
in the ccastal districts started an agi-
tation saying that thig is going to
benefit Cuingleput and Madras city, So,
it was thelved. If that could have
been! exwvcuted, the entire Rayala-
seema region would have immensely
benefited. Instead. the Khosla Com-
mittee wits appointed and they recom-
mended the Nagarjunasagar project. In
their report they said that the needs
of Rayalaseema must be first met,
that at least 200 TMC must be let into
the Pennar basin and {wo canals
known at East West canals must be
taken up for irrigating the famine-
stricken Ravalaseema. But it was
given the go-by and instead the Sri-
sailam hydro project was sanctioned.
Panditji, while inaugurating the Sri-
sailam project, made a speech which
raised the hopes of the poverty-stricken
Rayalasetma people. He said thal the
irrigation aspect of Srisailam project
will be considered. 1 hope and trust
that his illustrious daughter will fulfl
the aspirations of the people of
Rayalaseema, Unless the East West
Canals are not constructed, there is no
hope for Rayalaseema. The rainfall
in Rayalaseema is only 20" and this
year it has come down still. 'There
is acute scarcity of drinking water.
Even rigs going upto 500 or 600 feet
could not find water. 8o, the condi-
tion in Rayalaseema i3 much more

frightening.
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There was an article recently on the
INustrated: Weekly of India by Dr.
K. L. Rao about the linking of Ganga
and Cauvery, 1 have great respect
and regard for him. In that align-
ment, he is bringing the link canal
somewhere near Nagarjunasagar. set-
ting aside the more poverty-stricken
areas of Rayalaseema and ‘le’engana.
I appeal to him that this m:stake
should not be committed. The align-
meni should be such that the link
canal passes through  Tungabhadra,
Krishna and Pennar, so that Rayala-
seema will get immense benefit Ly thig
stupendous, historic and monumental
project.

Coming to the Andhra budget, as
Mr. Viswanathan said, it 1s an artiicial
budget, except for getting grants and
loans and repaying to the Reserve
Bank because there was a tercible
overdraft There is nothing forde-
velopmental works. Andhra 1s now in
a most piiable condition, Once con-
sidered to be the rice towl, 1f 15 now
begging for food trom other Siates.
The reasons are obvious. No attempt
has been made so far to look into the
economic aspects of this unfortunate
State. Even though there was stability
of administration ,there was no econo-
mic improvement.

A big chunk of the Plan allocation
has been taken away by the Nagar-
junasagar project. Its estimale went
up from Rs. 75 crores to Rz 200
crores. 1 do not think it woull be
possible for any other project to be
taken up in Andhra for at least 50 to
60 years. All the medium and minor
irrigation projects in Rayalaseema
have been shelved because of want of
resources. There are two or three pro-~
jects in Kurnool and Cudappah where
even the foundation has been laid 12
to 15 years back. Still they are wait-
ing execution. I do not know whether
the foundation stones will be allowed
to continue there for long. For in-
stanoe, the Varadarpjaswami Project,
the Gepulsdinnu project and the Puli-
ventala project in Rayalaseema are
not cared for because funds are
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diverted to Nagarjunasagar, Simflarly,
there is the Pochampad project on
Godavari in Telengana. This is a
multipurpose project which would
have brought in great prosperity to
the people of Telegama, if it had been
gpeeepted the original four. Then there
is the Vamsadara project 1n Srikakulam
district. These projécts wilt bring
prosperity to Andhra Pradesh. 1t is
an agriculturally-oriented State where
the farmers are very enterprising. The
peeple are willing to work hard but
they are not getting opportunities,

For instance, what is the posilien of
power today? Even in norma. tumes
the per rapita consumption of power
i Andhia 1s the lowest, The Siva-
satlam hydro-electric project has not
seen the lighi of day. Its estimate
has gone up from Rs. 35 crores to
Rs. 80 crores. I do not know how
many more years it will take to take
it up. Then, there is the Sileru pro-
ject, which has to be executed.

The time has come when these few
projects should be taken up as na-
tional projects by the Centre. The
Central Government paying a few
crores of rupees 1s not a big price to
pay to preserve the irntegrity of this
big State. The Central Government
must come in a big way, even outside
the Plan allocation, to sce that these
projects are executed soon.

I will plead with mv friends 1n
Telengana: let us forget the regional
committee, Let there be development
committies for backward areas, As
my hon. friend has been saying, nine
districts of Telenganma are in the grip
of famine; so also several areas in
Rayalasesma, Srikakulam and the
coastal dlstricts. Let there be develop-
ment beurd. Let us plead with the
Central \zovernment to start more pro-
jects in Andhra so that more employ-
ment opiertunities could be foud.

D. S G

Should we Aght for a few jébs under
the Multi Rule and beécomsé the Inugh-
ing stook before the country? I
plead with them that we should think
of the iritegration of the State in the
interest of backward area.

I will conclude by referring to a
rafilway line in Rayslaseéma which
hae to be taken up and which has been
neglected all these vears. In 18905,
that is about 70 years back, a survey
was made for a lne from Nangdial to
Yerlagudipa and it was not fcund to:
be feasible. Even today the railway
adrninistration sticks to that opinion
of that oid survev. I do not know
why the railways are net interested in
developing the backward areas. This
should be looked into,

Then, there is the DBK Railways
whieh brings iron ore to Visakhapat~
nam, At pregent it is epen only fer
goods traffic. It should be open for
passenger traffic also,

1 am glad that our separated friemds
have decided to be in the party. We
welcome them and we respect themr
wishes. They are like the return of
the prodigal son. We are one with
them in projecting the true aspirations
of the people of Andhra Pradesh, be
they in Telengana., Andhra or Rayala-
seema. Let us work unitedly., The
Telugu people are not fighting the
All-India battle for preservation of the
integrity of the State. We have been
fore-runners in agitating for creation
of linguistic States. A great man self-
immolated himself, unique and un-
hesrd in the annuals of history, We
were the torch-bearers for formation
of linguistic States. Let us not fail
our posterity. L#t us not be accused
thet what our elders heve done we
have undone it. ket us unitedly be
together and work tHe develop—
mént of Andhra Prédteh,
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St WAt T Wt (W) ¢
IS FEEH, WS ¥ AAC 4T A
B 0% ume % ¥ A v @ &
ag #E ud Agr Brogw AT 2 B
fomdt St agr enF &Y sedTeAT Y,
Y STAEdT A7 PUTIAT g1 SAAT &
weT §, I9 N Wgy WrEvawar €|
AT ¥ AGT wE AHEH WIS qTAR
adt &1 ey Star € fralt X Famar
I AT WM oqr 3 & faw wwr A
TF T AMEY Arad & a8 § T
TE FY FE AT IF IIT AAH F TG Wl
& 2y @ o Awand & faars
TR R fireg waw w7 fiee Aoy
¥ grg ¥ g wfrwrc 7Y AW R, Ag AW
R 7E WrAT | q@ w7 A WA T8
Wy & fadt 7 aefag v # e
T FTHT T W FT 477 g 7 Ad¥
Fg @I w1 OAT T fw A
wfag T qG FT T ALY AT
w5y, afcfeafa 78 avwamer T d @
for Tsafe mr amr WX e
agr w7 fagr wvr wT T gf ) w5
redue &, AT oF odY feafa & faae
awi & ey oitfae & 7 w0 g 4
NI TF W 97 ¥ A FH AT AAE
qT A9 FL Q@ 1

welt WA Fwegsdar ¥ wr f
R @R AR F WL W 0F @
XE A F Ay g dar &) @ g
afy dur v & qF g A g
1968 ¥ WY Yo ¥ WA W WY
wfqwr dzr gt fr g} o A
g 4 § W & 3% wirew w7
& 7w § g ferer v afew
W A Te T A W oy ft g ¥
ST WY I g% FEA o 6 g WY
ST H3AT ATEY & | Ay IwWT & oy
wavw Rt gn? I AE gw fw
AT T FgEy fn gw wew & Ty
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f ww gy &) afew e wre

T g o fie g derrr ¥ Ay
AT ATEY | oY W Fnegstar

& wigor ¥ =T e s feafr @y &
TAAT & A T WY TESEET "y
T W AT FA )

EH THET FT T GO T A
W 27 gy uF A @ Aew
wfg T ®Y ger foa, o ¥ g Al
AT | ToHT o K I AT 99 & WY
& T4 T, fedt it Aty 7@ gur o
& W W9 F AT T GHEAT FT 0¥
g & a9 O v & qav oEe
m? tw auear w1 g7 Wy & faw
W a9E ¥ 77 TAC 99 FE@T 9% T
2 F ar e owrw Foart ¥
ST gt wex waAfaa g 1% A=
w1 sRinfre—-1 w8 weT 7ér §
w1 e mrar ay wrgfaee fra o w2
Fufrez OF #1 wowy F7F 2, A« fF
T w0 7 @) gAfad ¥ wew AW w2
e g ¥ AT omee & oW oAy
Mfeer w7 71 gy § oag o
we A AR 1 Ag qgr gy @ fn
BATT TF TG Y ) Qo WITo dYe 7
it w1 fRaT 91, JIT FFTEAT Y T
IH Y, 7 OfRfeed, @afvedr
ag ¥ TAfaw gz &, o7 @ IT A
weRfen ¥ 77 a1 fF wdt @ @y
AT A T ®m A g o |
aY g Feafar 7 Wik go frrerd & g,
I AW 7T @, oA Y T | g,
AT FT §, TF KT gHET & AT "o
dfarc § w? Wi a W wnfEr
frerer fifog 1 a7 g Wi, A
T ¥ A are & st ger P
&Y LA, AIAT FET €T § w7 W
X AT | A FANT €W ¥ 7,
gw war frwar ? gwer stfenr fareafyr
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¥ a9 v fage ¥ A wA, for
T @ & fadr o oo frery T3
T § ‘I A W ST qT
¢ ag oz ox 1§ W ¥ fod do
Tt ¥ q@ feafr ¥ afk s
qrEl €9 7 WUAT WS, ATAAT AHN,
| qg aE XN EA q 98 W 3
Tg 1 w5 o wyw b awr Ay
T ¥ 1§59 faY awd ¥ @y 9 fw
= v o) = s W awt
wmadt, Afer 18 98 mar ) sy ag d
v agr & firelt sropwr safery & ey o A
Ty oY & AT YEFT FTANT AT TE
#Y W¥T IT B GEAT w1 Hiferer &

g w

g ¥ ag "vr A 2 5wy wdw
Y T FY W qEGE 77 foar W@y
f S & qETr W S 5w a1 §
I F W A AA

&) THo TRaT® T (frama-
AR) AR AMAE  qEE FT TES
F UF W AT A R

Y qFATY VA Wz T o5E
e e oA ¥ w® R,
T ¥ g W ary T X AT §)
T A7 ag IEa § & 39 T Sy
wEqT 7 7Y, O wwsT F I3 ¥ fagr
W T F TY @ IONqT ~qriad
A ard | A ag TE R oW W@
AEY 2 oA ug 2 fF wear &
AM W | BAR TH W A F 0@
air &1 =T s S X Tda
wT wY 3¢ forar & i gw ww & folg
¥ faeger wawe &1 @ 59 gAY
¥ o & grafaw § ¥ @ FEd 30
THAE R A W9 ¥ A E 4 AW
X9 ¥ @A W WY wERY 0 @A
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a1 ag wen & fw AL fagrer au fear

il

qg HeR g A H foiw 3N W
A I A &1 W g A faw
Zamerss e & AW 9% HIRT-IATIA
FTHH AN ET A H foar 21 WA
=TT & ff a7 1 T F FA AT FA/A
39 & ¥ fomn, A aweA # fr g
FIET AT 94X F g Wr  fASww ar
FET  ZTART ATET § 1 TF are sy
fasmedt afveq 7 3@ qTEIC HT
“fraast wre gAfefawm” wgr e
IF qIT AT W IH T AL AN 2
A 7 9% ATHAT 1969 ¥ W @I 3,
afes ag goRv 38 W @ & fav
Ame a4y &) 9@ 9T g wevefew
A

Zaa Awrg & § fm wew & 9w
N A} @ fwar @ ok ow
T UsoqTLoWo FATAT A | 1953
¥ S AFY FATET W4T 91, 9 THY
F-aTeY AR ®Y oRATy Ty ¥
faare @ #dY awmar v ar A@H
W@ SW A AT AV, §T OHoWTL o0& 0
T AT S IE A frnfor & wEr
ATY YW ST q4GT | TH ANG AE
g N Y favlw wR, SR AR
WE §9 AW F AT @A, a7 S A

g ATHAT gWIT

FTEI HT 6T A g 51 gLaqiad
w27 W 2, afew w@r 97 Ot Wy
AT q€ Tt & g &< @Y
§° o foww w2 wY gfmw
T awvar @t W fee 3w w5 Qo
o v Tt ¥ fear v g% A qer
¥ feeelt & Wi wfgy afy svi Y
gafme feme 87 o Y 5@ AN
ezge 7w & wd ) @ wr w0 @
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2? Tec X o ¥ ATITS,
wwy, wemes, W dmew wift
€ 912 2 Ty o felr 31 wrfee
9 oy € ererenvar wege gk e,
o 3w ¥ day fiear 1 WA 9% ST
O Bew ¥ W ¥ T b, oAy fw
9 ¥ g ¥ 9 oY 2w
wr ot ?

AT T ILETT FOT AWM &0
W Avwr wY W ¥ freny ¥ fag @
#I ey 2g & fF Fotw ¥ o ¥
wry ey & g ar ox géhee g B
3T A wgro i fawwr sy oo
IT N AGTORART  THH T W
agwe & wr wan, e fex o a
®Y dgrote ¥ af fawvr o e
T o, fr ok T,
& &, afie wror Y 37 &7 e ¥ Ay
oy @ e ¥ g eI
%1 o wer vk, wreY, Y 6 werarere-
Wit &, 37 ¥ 8, Afpr gu Y AR
F A FAT T @y §) )y feafy
TR A L, N W X ¥ 1954 X
T ¥ T B ¥ aie, A

AN, BT WATT NATAF T T [Ny
way, ¥ew 17 v f Imemfa
R § A o w7, A R W, A
wETUT w7 T R O awdr oy
g7

MR. DEPUTY-SPEAKER: How will

the Budget of Andhra provide for
1ikin?
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SHRT JAGANNATHRAO JOSMI:
There has been a demand for bifurca-
tion. When we demanded second SRC
should be appointed té flud out the
feastbility or desitability of heving
smaller States, whether they will be
viable economically and politically; we
are dubbed as irresponsible, but we
are not irresponsible. But the way in
which States are carved in this coun-
tty is not only the height of irresponsi-
hality but unimaginability.

& g wrr v g g fe o e
w7 g frprord & o a7 o agt Wi
e e woET wd, W R o
AT WX AT AA HwD T oF wdy
T wRE qATE WA ) W TR-
ufrer & A a¢ dreftenrie sk
drowTrodro AT FT W § | T
¥ s wem g, 9w ¥ fag gow o
ad A8 ferd v ¥ e
dwofiouso FY ¥ s fearmr
Xarelt # gaTt oF wiwat & wx ¥
T T IH T AR ¥ wforer ¥ 0
qg 9 TEAY  FAFWITECE F ATH 9T
W G W R G Wi
W< wo qemet wT gw frerek & feg
ol ferer o oy sl

*SHRI K  SURYANARAYANA
(Eluru): Mr. Deputy Speaker, Sir, it
18 very unforiunate that we are dis-
cussing this budget here even though
the Congress party 18 in majority and
there 1s Congress Government in the
centre ag Well as in the ®tate ¥ is
to some exient gratifyimg to note timt
the Government is prepared to listeny
to the views of both sides,

- .

*The original speech was delivered in Telugu.
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I would like to clarify the matter
dn so far as the stoppage of a parti-
cular project in Rayalaseema because
©of the unwillingness of the people of
Sircar’s is concerned as stated by our
friend Mr. Venkatasubbaiah. I would
like to submit here that the people
from Raya aseema have been at the
helm of affairs in Andhra Pradesh. It
would be futile on the part of Shri
Venkatasubbiah to state here that
people from Sircars were responsible
for not implementing a project in
Rayalaseema. They are not responsi-
ble for it.

SHRI P. VENKATASUBBIAH- Sir,
cn a point of explanation. I have
never said that in my speech. The
Sangameswer project was stopped
because there was an agitation that it
was going to benefit the Madras people
and incidentally the Rayalaseema
people were being asked to pay the
price.

SHRI K. SURYANARAYANA I
would humbly state here that Shn
Sanjiva Reddy and Shr1 Sanjivayya
who were at the helm of affairs for
16 years in the Andhra Pradesh, were
from Rayalaseema It 1s being stated
1hat people of Circar districts are res-
ponsible for non-implementation of
Sangameswar project

SHRI P. VENKATASUBBIAH: It
was an agitation purely by the people
of the Northern Circars. I reassert it.

SHRI K. SURYANARAYANA: It is
in that connection I thought that
effort is being made to brand the peo-
ple of Circars as unprogressive.

SHRI P. VENKATASUBBIAH: I do
not mean that.

SHRI K. SURYANARAYANA: If it
is not so I tender my apologies. We
ave very sorry that it is repeatedly
stated that this movement 1s sup-
ported by landlords and capitalists like
the bus owners. A poltical twist s
iried to be given to this agitation of
the people. The Government is also
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not coming forward to understand the
difficulties the people are facing. The
movement is supported by a majority
of Members of Parliament and
members of legislature irrespective of
their party colour. It 1s not correct to
say that these members are being sup-
ported financially or otherwise by the
bus owners and NGOs only in my
State. It may be mentioned here that
50 per cent of the bus routes in Andhra
Pradesh are nationalised. To state
that 1t 1s being financed and supported
by the one odd percentage of the bus

owners and the NGOs would only
complicate the problems and would
not solve the problems. We must

make an honest effort to make the
Government understand the problem in
its proper perspective. Let us all un-
anmimously demand the Government to
hold a plebscite to know the wishes
of the people The Government will
not have any alternative but {o accept
the demand if 1t is made by the united
voice of the people of Telengana and
Andhra. It 1s being stated that we do
not want the implementation of vari-
ous progressive measures like the
land reform etc. and that is why this
agitation. 1 would like to say that no
body in the State is against such a
step by the Government. I would go
a step further and say that the far-
mers would be the first people to wel-
come such a measure even if the ceil-
ings are proposed to be reduced still,
I can assure you that it is the farmers
who dutyfully perform their job and
produce more irrespective of whether
the prices are going up or not They
always work with all their heart and
stand by the society to the best of their
ability.

I would like to ask the question
whether we are elected with lakhs of
votes as majority because of the sup-
port of these bus owners who are a
minority in the society? Or do we
have some popularity because of the
policies we stand for? In fact it was
not so. But, now, wherever we go we
are being told that we do not represent
the popular opinion. It is not correet.
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That is why we do not think that this
movement is the result of the dis-
satisfaction of certain vested interests.

I think the cause of this agitation
is a certain psychological emotion, A
feeling that Andhras are being treated
as second rate citizens in their own
capital, I am gsorry to see that the
Communist Party of India which
speaks for the one world Government
of peasants and workers and the Gov-
ernment of India which speaks for the
oppressed and the down trodden in
the whole world as their champion,
are not trying to understand the pro-
blem of the people of Andhra. I
would like to affirm here once more
that we do stand by the commiiments
like land reforms made by us at the
time of our election. We have not
been properly apprised of the situation
by the officials. Therefore we could
not explain the problem to ihe peo-
ple in its proper perspective. We ask-
ed the people to help restore normal
conditions in the State. This is an
opportune moment for the Govern-
ment here to take the necessary steps.
A particular section of the party are
trying to provoke the people by hold-
ing meetings and propagating the idea
of integration with heln of CRP. This
resulied in clashes lathi charges and
firings. We are also being kept in
the dark by the Government as to the
number of casualties in the firings and
lathi charges. In a recent case it is
stated by the Government that the
number of deaths are four whereas the
Hindu Correspondent who was present
on the scene of the incident stated that
the number of deaths were eight I
understand that a judicial inquiry has
been ordered into this incident,

It is strange o see that the Com-
munist Party of India does not rome
forward in demanding a Judicial in-
quiry into all the excesses that were
committed by the CRP in my State.
It is also a fact that no leader either
separatist or integrationist is either
injured or lost his life in the firings.
1t is only the people who followed
these leaders have laid their lives in
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the name of the agitation, 1 would
urge upon the Government to extend
thig particular judicial inquiry to all
those incidents where lathi charge
and or firing are resorted to. We
demand this because it is stated that
this is & popular Government,

It is not for the few posis of NGOs
here or there we fight for separation.
It is because the self-respect and the
basic fundamental rights of the Andhra
people are in jeopardy. Here we face
a difficult ang strange situation of a
party standing for world Government
and a Government which champions
the cause of the oppressed people in
the world. opposing the popular feel-
ings of a majorily of the population
in the State.

Here I would like to state that Mr.
A Chaudhrv has submittgd a memo-
randum on the mulki rules issue to
the President Ile requested in his
memorandum among other things, a
copy of which I am willing to lay on
the Table of the House, that the matter
should be referred to the Supreme
Court by the President for eliciting
its opinion. That proposal was shelv-
ed. Today we have a judgment by the
High Court of Andhra Pradesh, on
the same lines as suggestad by Shri
Chaudhry in his memorandum.

The Prime Minister has come out
with a statement that she has an open
mind and 1s not decided about bifurca-
tion or integration. The people were
asked to restore peace and normalcy
pending a decision bv the Government.
Meanwhile, President’s rule was im-
posed in my State. 1 am sorry to
state here thal there is more loss of
lives during the President's rule than
during the Government of Shri P. V.
Narasihmarao.

There are many backward areas in
the State in additlon to the region of
Telengana, 1 come from West Goda-
vari district. We produce a surplus of
2 lakhs tons of foodgrains, But 3/4 of
my region is such that there are no
facilities even for drinking water:
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There are backward areas in every
district, We should have a Develop
ment Board to go into the backward-
ness of all the regions and suggest
remedial measures for developing these
backward areas. I would like to state
here ihat 1t would be easy to solve
all these problems quickly as in the
case of Haryana and Pumjab, if the
State 1s bifurcated.

In fact everything is biufurcated in
my State. We have a separate budget,
separate plan, separate Chief Secre-
tanies. The only thing needed is a
separation ot Chief Mimsters and
Governors. There is a de facto bifur-
cation. The only need 1s a de jure
bhifurcation We tried for integration
Not that we are against it When the
efforts for integration failed there is
no pomnt in hemng together I there-
fore request that the Government
should take all these points inio con-
sideration while solving this problem
I once more earnestly hope that the
Government wil come forward with
a proper solution while concluding my
speech,

SHRI PILOO MODY (Godhra):
Mr. Deputy-Speaker, Sir, 1 welecome
this debate on the non-budget for the
separate Stateg of Andhra and Telan-
gana. If you were to look at the
Budget itself every provision has been
put for Andhra and then for Telan-
gana, for Telangana and then for
Andhra Even the Central Govern-
ment in making the provisions in
introducing an on account budget
separates the two States of Andhra
and Telangana.

I just cannot undeistand why this
bretence is mamntained at the Centre
that we will not allow the two States
to separate. I am only led to the fact
that there are reasons sther than
realistic, reasons other than rational,
Teasong other than logical which have
induced this artificial marriage bet-
ween the two reficent parties. 1
suspect, Sir, there is copsiderable
amount of politics inter-twined in this
Particular decision.

D.G. (on Accl) & 248
D 8. G

My ftriend, Mr. Venkatasubbaiah,
was bemoaning the fact that the de-
velopment of the State was not taking
place. He thinks this a good diver-
sionary measure from what 1z really
agitating the minds of the prople,
whether Andhra and Telangana should
be together or not He thought he
could divert attention and claim
credit for having advocated the cause
of development m the State. We all
want development; but if he had
looked at the Budget he would have
found theie 1s no allocation for deve-
lopment at all I couli not find any
money allotted for any devclopment
there at all. So, I cannot understand
why on the one hand he should be-
moan the lack of development and on
the other hand be so reticont to put
the blame on the parties concerned.

15 hrs.

I assure you that this temporary
bemoaning will be looked after very
shortly when the Swatantra Puarty
forms a Government in Andhra Pra-
desh,

SHRI K P. UNNIKRISHNAN
(Badagara): What a wild dream?

SHRI P. VENKATASUBBAIAl:
The wildest dream.

SHRI PILOO MODY: The tragic in-
decision on the part of the Central
Government has led to considerable
violence. Only last mght I received
a telegram which says:

“Atrocities committed by integra-
tiomsts 1n °*processions with CRP
help inspired by Delhi, mcunting in
seriousness entering houses, beating
women and other .umates, ending in
several deaths. Committing acts of
provocation leading to shootings and
deaths in Tenali, Guntur, Vurava-
konda, Vijayavada, Eluru, Rajah-
mundry, Kakinada, Avanigadda,
Nimmagadda, Cuddapaa ete.........

SHRI RAM GOPAL REDDY: Is it
your draft?
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SHR! PILOO MODY: “.... Please
draw Parliament’s attention....” ~
whieh includes you, Mr. Reddy—

“Insist judicial inquiry and action

on culprits. Letter follows”.
SHRI P. VENKATASUBBAIAH:
Who is that?

SHRI PILOO MODY: This is signed
by no less than one of our old collea-
gues of the House, Tenneti Viswana-
tham and also the great leader of the
Andhra people, Gouthu Latchanna.

I received anothsr telegram a few
days ago from Kakani Purnachandra-
rao, It says:

“CPl1 workers Digavalli Nuzvid
taluk Krishna district caused atroci-
ties looting injuring many.

“Separatists including Harijans
since week with Dasari advise safety
of separatists workers endangered.
Far reaching repercussions hkely
throughout taluk. Storn action and
judicial inquiry prayed urgently.
No action by police”.

SHRI K. P. UNNIKRISHNAN:
How many judicial inquiries in all?

SHRI PILOO MODY: As I said once
before, today when this great move-
ment is going on in Andhra Pradesh
I say it is a great movement bccause
I have ncver seen such a large move-
ment so non-violently conducted in
which everybody was participating .

SHRI VASANT SATHE (Akola):
Question.

SHRI PILOO MODY: except those
Congressmen who could not mwake up
their mind which side’ of the bed 1o
got up from in the morning, thuse
Congressmen who wanted the hest of
both worlds, those Congressmen who
have been split into two as a result
of sitting on the fence, those Congres-
smen who have been constantly weak-
ening the movement by running to
Delhi every few days, as if Delhi was
to be separated, it is these people who
have weakened the movement. And
the only miscreants today in Andhra
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Pradesh are the CRP and the pnlice
to some extent, not the loyal police,
but the ultra-loyal police and their
friends and colleagueg here and there,
those whro want, as I said, the best
of borth worlds.

I have heard—and this really asto-
nishes me that no mention must be
made about the separation of Andhra
because it might affect the UP elec-
tions. It has been made out that if
the separation of Andhra was granted
and it will have to be granted notwith-
standing what anybody in this world
may say, it will have to be granted
the day may not be far away when
UP may also have to be divided into
several States in order to make it
administratively manageable.

[Surr K. N. Tiwanr in the Chair]

I do not see why we are rfraid of
saying this, why we are running away
from this most blatant fact that we
need units which arz competently
administered, we neesd units where no
part of a particular area goes into
disrepair and is neclected und, there-
fore, abandoned to the mercies of
someone. We need compact adminis-
trative units if this country is to be
properly governed.

SHRI VASANT SATHE: Whether
economically viable or not?

SHRI PILOO MODY: “Economic
viability.” Well, Mr Sathe, we will
discuss it when we come to Vidarbha;
not before that.

Sir, what astonishes me is that in
dealing with these matters, after 25
yearg of self-government, we have not
been able to evolve a democratic
process by which this decision can be
taken. This is something that I really
resent, that evervthing has to be left
to somebody in .“e Government or
Government itself, or to somebody in
the Cabinet or to the Prime Minister
or some such authority, Why have they
not been left to the democratic pro-
cesteg involved through which the
people’s will can be manifested?
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[Shri Piloo Modi]

I would like to talk about the
torchbearers that my friend Mr.
Venkatasubbiah referred: Andhra was
the torchbearer of showing the way
in this country towards lingaistic
States. As you know, T have never
been an advocate of linguistic States
because we have felt that just as
religion’ cannot be the basis for nation-
hood, language cannot be the basis for
Statehood. But since the States were
reorganised on on linguistic lines, we
have now come to reap the harvest,
and find that language in itself is not
sufficient for Statehood. There has to
be something more than that. Each
State needs to develop its ethos which
makes all members of the State feel
as if they belong, and therefore, I
very much hope that the Andhras
who have ben the torchbearers in the
past will also be the torchbearers
of breaking the States into wiable
administratrative units. And I go a
step further. I am giving credit, and I
have great expectations and am laying
great store by the Andhra people, and
laying a hope, that the Andhras will
also be the torchbearers in annihila-
ting the Congress out of this country.

N qRo TEAT® TP (Frarar-
Tqrz) : AwNfE S, 2RI WO #
wEE & WU gAY ¥ ae AR e
Aequ g 2 B W AW F w oW
T § w & fom wrf s oA
SET WY wormr 2wy &, qgr WY w A=
FTE-HTE F7 Wraw & R A g
w9 78 & 1 forr qrdt &7 ow ReE WY
T S3W qI@AN § G Ag W A
wrger § f agr cafreree, wdfE-
9 EY | & guSaA ¥ FEAT AEAT B
s ot Y mride aY gAwr qEf
w1 oy SHrferarer Wik Wrdfeeae &
T oy ot §, Ao Hfewe ar
arfifrg-de 18 o WY §m 5

D. S. G.
WFY NRW W7 FIATA F ¥ IA HY
& fmar wa v f= fear o, afes
= fa¥ gy fF sew w2 s qear
g fram s a1 e A TRy ag
B AT ATEE, WAT N9E FY
gy aEE R 9w ar wre 2w
FT FEaNT gz fwar s |

T AT SEwr ¥ faft 4 JstrrT
FT ara & iy Y TgeRiT @1
direr §—aq@ Tt ok e ¢, oo
AT I AW A o W @) @ an A,
afe | @t Wl § wifw & Ot
AT E 1 & FFAT AGAT §—WE q2W
&1 F2qT fom aved g ifge ? ow
arfrerrg #1 T g, Toa-sRr
1 g AT, A e vy Ry § 99
T A 92 € ) T W A R &
9% 5 T A 9 § fir e gfar
N arfeedrer gAR FF ¥ e gy
I,  IUF % A A TN
#qfag, Y wE Ol §, AN R,
St sitfae oY 7Y g awdt | gF o Fo
mrfo #X o dro awo &R WY favar
T® e E

¥ feerre & frafed o o @
FEAT ATEAT §—arT T AV F AT X
o & o & wfr w18 O gu
g 7E § 7 ¥ e AT FAR AR
Frioaa W E 7 TUEW I F
T TF O T § T WK 59
AT ¥ T W1 TR BT AT A
fagt— W T FT AT E L L .
(vwewv) | . . &Y A A W TS
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[ gwo T ]

Ry ¥ aq wy W § 3y & oA
WEET g 1 TRy e ¢ fr wra R_Aw &
WS A AR P aw &
Y 7T 9T TR § I T IR
Wt s q¥mw o, (wwwmA)
TR A ugy O v & fE A AR
¥ oy afaeare ¥ gz € 4 99 9w
9 f #gr o¢ firaray &1 ofsgaw gat
o7 | Y AT 3w FY @A dE Ay Fer
T ¥ fag wwr own AW & we
TR W feafom & = fean
Tt 7 xEif AT A g A w@ R
T o 9T S N F &Y aE A
vfadem oF g @ AA TR
ARSI AR AT, (97aeT™)

Tumfa Y, & zag @ A7 NG
T FTAT ATEATE | 43 w1972
aF QX g & Afew 7z w&dv go oW
FRARW ¢ 7 A7 wOSNT F AT
AW wrey sRw Ty F Afw | e
o o § fr oaEr ox A framd
T TS 7 S § TOT ST Y
T &1 g ° ST 9g /e & qg
AT XA AN EI1WAWE
TqST B 1€ T fae aver g E
WX 5~6 O aF THF THF F Tar
F Y @ a JuF A IHT 9 qrvenr
ZY T B, WA ¥ 9 @ 99T 2
Ia% T 718 fafe =@ & ) s
I § TR fod da T
s & faemr azrAr dur § awr
& o\ IWFT 47 HIHEAT ISHT WX &0
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o Y i & Foerd o Ry A
e g wwEd foerd | ooy de &
Ay wa far § e gy W § fe
fiead qur forar WY AW TRER
& T TEady £Ob qda? dwir W
qrq fear & | ar % A7 W aer
T ¥ 3 e W oy Sfew
WY FEAT TE @ § ) geAr I O
Hfen o & oI g ¢ i g s
¥ o T AT AEA AT oF wE W
i gaTe "W T AT w9
I I9Y Fgoa & 5 gw wEw ¥
AT FET AEA § | FAT TR SHIBAT
Few § 7 W@t v @d e @
agr 9X ) Sfaa wwr o %A 2
a1 ? e gferwfte $i At
FIAT AT AT IAFT AL FIA FT T4
forar o TgT & 1 & q@ar g w18 Oar adeT
Aoy fF 9@ ©F v sIemar oA §
a1 Hfgw & us ormy WY e fRav
JraT § & 7 fear oy ? oIq 9 Ay
TFA ® FT TAFT Y g § 7 7Y
Y AT A § SR RN T AT P
a7 e & A w0 <@ § A fawr Y
IETAT AT, AGT AW T3 AT § N
I AT AT FC w7 a8 § qrww
AT § | & wg g Y 39 fear v
T & wg w fFar ar @r 4 o foe
W ¥ W AT § IaAT &Y fmam o
W 1 W AR G g % wuAr
Hifer 5T ¥F § Afew wyr A W oY
Hifer w2 o Awr AW § 7 A fre
TFAT ¥ UF W Y |/ar FY frere-faax
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wot & frg o T A W T R W
wTH Y aw § S I T A A
Wt ey . . (W) |

avrafer wEYET, ST T3 F o o
Y X far qEaw fear § s
g AT g 1A v aw
IR FEATT AT & | S i) W gL TH
s AT T o ag gAY ¥
o W, W O ¥ f TN D
W W ¢, g ag o am § A
fer ot gm @il oafgfdr a8
fawd, @ Ay fredt e gT R @
WY T 1 A Ay AL A AT QAN
JrF o amAT qzaT § 1 Wre R &
vy foear 9T 42T § 97 99 T S o
NAIEIE ) WRIETH F AR
T ST AT R FZA 9 FT 99 AV
Y FRw afFordr @1 TN awdy
2

T AF TAE FT AATT &, TAN AT
JTAR AL AT @ ¢ AW T Ao
g g & v o AT AR Y
aTeaTg A faelt § 1 T H Tw A}
AR Yo § 5 F0O€ qweArg T A
T § ) T F Y Y 45 FOE TAAR
¥ fq AT awar § & wfax @y fea
Iy & fag § ? w0 IR AL A
A Y 7 gommwa AgAT FO X G
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ag v e g & @ Wy § o
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o arfteg ¥ 7 wid 1| g@foT ‘o S B
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Ecl i il
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aE

‘g’ & & oF T e wgAr
agr fF W o @R dar w35 A
AW H qAr7 e qfews g ol
yftaT ag § Fr dfeqst a7 @ &
TAAAT F AT ¥R ¥ fAq g9d
99 ¥ q13 it Y HoET qEar §
g dfeq N g QU AH FTEH )
o= St & 66 WY AT IAT Wa
AFT 168 ariE Ao AT ATE=T 6 WY
I I TE @A )y AW § Fav
g § 4 & st A g 7w
WY g S

SHRI M. S. SANJEEVI RAO (Kaki-
nada): Mr. Chairman, Sir, I rise to
support the Andhra Pradecsh budget,
At the same time, I feecl sad that the
Union Government has not yet decid-
ed to bifurcate the State of Andhra
Pradesh even though normalcy has
been completely restored there in
spite of grave provocations of the
Central Reserve Police

If you go through the Budget, you
will find that even ibough the plan
allocation was for Rs. 91.5 crores, it
has been pruned down to Rs. 8759
crores. It is alarming to note that it
was Rs. 97.2 crores last year, Ag a
matter of fact, you will find that the
economy is going backward in Andhra
Pradesh. Samec is the case with re-
gard to big States like UP, MP
and Bihar.
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SHRI PILOO MODY: Then bifur-
cate them all.

SHRI M. S SANJEEVI RAO: It is
a clear indication that there is more
progress in small states like Haryana
and Punjab. You can clearly see that
in Haryana with a population of just
10 million it has a plan outlay »f Rs.
126 crores.

Coming back to the main budget,
you all agree with me that electricity
plays a very vital role in industriu-
lisation which in turn creates employ-
ment potential. That also creates the
infra-structure for the development
of the State. Paradoxically, in our
State, in gpite of the fact that we have
plenty of natural resources for the
generation of hydro and thermal
power and ample material wealth
which will support a number of
industries, we find that this is still the
most backward State in the matter of
power generation. Andhra Pradesh
has got 850 M.W. of power of installed
capacity. Their present demand is 680
M.W. of power. For ihis purpose, we
need at least an installed capacity of
900 M.W. There is already a shortage
of 200 M.W. of power, apart from the
shortage due to to reservoirs not being
filled with water for hydro-power
generation accounting for 270 M.W.
out of 650 MW. of power. It is
obvious that there is a great diffi-
culty in regard to power generation.
Therefore it is necessary that a dyna-
mic programme should be undertaken
so that this big gap can b> filled up.

Lower Sileru can give 400 M.W.
Unfortunately due to paucity of funds,
the Project has been lingering for
several years. It is most unfortunate
that in spite of the fact that two gene
rators of 100 M.W. from USSR are at
site, the project is still proceeding very
slowly.

It is the same case as regards the
Nagarjunasagar pumped storage pro-
ject. Here is a project where all the
civil works including the Penstocks
have been completed. .Jf an additional
amount of Rs. 8 crores is sanctioned
for the purchase of reversible
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turbines, you can easily generate 100
M.W. 1t ig'a pity that only in Andhra
Pradesh such callous things cap
happen because neither the State
Government nor the Central Govern-
ment are interested in the develop-
ment of that State.

Coming to thermal power, the State
Government is contemplating to in-
stal] a thermal station at Vijayawada
for generation of 400 M.W. Unfortu-
nately the Planning Commission has
not cleared it. T hope and trust the
Planning Commission will clear it and
it will be completed soon so as to give
a stable base power to match the
hydropower schemes. In view of the
acute shortage of power not only at
present but also in view nf the likely
shortage of power in future, I hope
that the Government will .arclion at

least the above three projects very
soon.
I understand the Central Govern-

ment propose to construct six ferti-
liser factories in the public scctor with
the collaboration of Toyo Engineering
of Japan. Engineers India, the public
sector consultants, are in charge of the
construction of these factories. They
visited Kakinada, a port town in
Andhra and they are fully convinced
that this should be one of the locations
of the proposed six factories. Un-
fortunately I hear rumours that they
are going to shift it from Kakinada
to Paradip in Orissa. I hope since
Andhra Pradesh is having an acute
shortage of fertilisers, if ihe project
is located in Kakinada, within a 1adius
of 100 miles, the entire fertiliser pro-
duction will be consumed,

The State Government has empha-
sised the need for the construction of
a new railway line from Bailadilla to
Kovvur via Bhadrachalam Road. Both
Bhadrachalam area and Bastar have a
large number of tribals living in that
sector and the area is very rich in

minerals like iron ore, magnesite,
limestone etc. Once iron ore from
Bailadilla reaches Xovvur, from

Kovvur to Kakinada it can be tran-
shipped by barges. This line will be
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a great esset to the country, in
developing an alternative line from
iron ore from Bailadilla to reach
Kakinada as well as relieve the strain
on the Vizag port.

As hon. members would have notic-
ed, while presenting this budget, the
Union Government has already bifur-
cated it into two separate budgets for
Telengana and Andhra. I hope this
is an ndicator of the thinking of
Government and soon they will bifur-
cac h- S*tate iato Andhra  and
Telengana as per the wishes of the
people there.

PROF MADHU DANDAVATE
(Rajapur): Mr. Chairman, the presen-
tation of the Andhra Budget before
this House is really a bi-product of
the state of paralysis in both the re-
gions of Andhra and Telengana.
Though on the agendy it has been
mentioned that the Andhra Budget
will be discussed and adopted in this
House, it is de facto division and
bifurcation of Andhra Pradesh into
Telegana and Andhra, and that is
why in the budget that is presented
over here we find separate allocations
for Andhra as well as for Telengana

It is very necessary for strengthen-
ing democracy m the country and for
evolving an egalitarian society that
we must strengthen democracy at the
grass root level-— and not at the
Presidential level. Unfortunately, we
are putting an unbearable strain on
the President by having one State

after another subject to President’s
Rule.

Very often we are told that what is
involved here is parochialism. But I
must humbly submit that it is the
economic factor which is the root cause
of the demand for bifurcation. Many
of usg in Parliament have not forgotten
that there was a time when due to
certain adverse economic conditions a
certain type of movement originated
only in Telengana. Shal] we forget
that in 1048 the Ranadive line of the
Communist Party was sought to be
operated in this very land of Telen-
gana because of the economic condi-
tione in Telengana? Again, I might

CHAITRA 1, 1895 (SAKAqQ
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remind this House, when Acharya
Vinobhabave started his famous
boodhan movement, he selected Telen-
gana for trying his experiment be-
cause there was a lot of economic
injustice in Telengana. Probably
many Congressmen might have for-
gotten that at that time Vinobhabhave
spoke in an unusual language. He said
that if the economic aspirations of the
people of Telengana are not respected
by the rulers in this country, probably
a secessionist movement may start in
hat part of the country., He gave
that warning at that time, But neither
the warning of the Communist Party,
nor the warning of Vinobhabhave was
listened to. As a result of that, a
stage has come when the people of
Andhra as well as Telengana are
united in saying that Andhra and
Telengana should be separated. It is
a paradox indeed that both the regions
which were united due to various
reasons have come to the conclusion
that they must be bifurcated.

Here I might raise the question of
lingustic provinces, Very often Cong-
1essmen in this House and elsewhere
talk in very high tones about Potti
Sriramulu. But these are the very
Congressmen who forced Potti Srira-
mulu to undertake a fast unto death
and then allowed him to die. It is
only on the dead body of Potti Srira-
mulu did they create the Andhra State.
After all, what did he die for? He
died for the principle of linguistic
States. I do not believe, many of us
here do not believe, that: by the
bifurcation of Andhra into Telengana
and Andhra the principle of linguistic
provinces is reversed. When that bi-
furcation comes, both of them are
going to be linguistic States, Telugu-
speaking States. This principles does
not mean that there should be only
one State speaking one language.

AN HON. MEMBER: Vidarbha.

PROF. MADHU DANDAVATE: If
tomorrow there is a demand for
Vidarbha, if the will of the people want
a separate Marathi State, T will not
have the least hesitation in supporting
that move. The will of the people must
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{Prof. Madhu Dandavate]

prevail in a democracy. I am a
democrat and 1 will always respect
the democratic aspirations of the
people.

I would like to point out that a lin-
guistic State docs not mean that there
cannot be more than one State for one
language. Hindi is one of the domi-
nant languages of the country. Even
after the acceptance of the principle
of linguistic States, have we not got
Rajasthan, Madhya Pradesh, Uttar
Pradesh and Haryana, all Hindi-speak-
ing States?

Then a question is asked as to how
we can have small States which are
not economically viable. Unfortunate-
ly, the tragedy of the situation is that
they have one norm for one group
of States and another norm for an-
other group of States. Have they now
not got small States? Is Haryana a
small State or a big State? What
about Himachal Pradesh? What about
Arunachal? What about Tripura?
What about Meghalaya? When it com-
es to the acceptance of States, accep-
table to them, they do not talk in terms
of small States Bui{ when the people
of Andhra and Telengana demangd that
they want to have separate States,
they do not accept it.

A lot of repression 1s going on in
Andhra and Telengana and all in the
name of integration. So much talk is
there. On one occasion, on the floor
of the House and outside, the Prime
Minister said that the Opposition
parties are not showing the courage to
condemn acts of violence....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Don't take it serious-

ly.

PROF. MADHU DANDAVATE: 1
do not take it seriously. But when the
Prime Minister of the country makes
a wrong statement, I want to point out
to you that some of you might have
condemned violence here, in the
Parliament House, but there are some
of us who addressed rallies of 50,000
and 1 lakh people in Andhra and
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Telengana and, in front of those peo-
ple, we had the courage to condemn
violence in unmistaken terms. At the
same time, I make it clear that I can-
not equate the violence on public pro-
perty committed by provoked young
people and the brutal violence comit-
ted by the C.R.P, on men and women.,

I want to point out that there is one
place called Apanigada in Andhra
Pradesh where peaceful women were
staging a satyagrah in front of the
railway track. The Prime Minister
talks of reviving the spirit of Dandi
march. If the spirit of Dandi march
is revived anywhere, it is on the land
of Andhra that the spirit of Dandi
march has been revived. Thousands
of men and women without any arms
in their hands and only babus in theiwr
arms were staging a peaceful satya-
grah 1n front of the railway track.
The C.RP. beat them with lathis
When they were being beaten with
Jathis, some men-folk ran away. I
know one women who got up and
1old the CR.P, “You can hit me with
lathis; you can hit me with your re-
volver. There will not be only one
murder but two murders because I
am carrying g baby in my womb.”
That is the spirit of Dandi. Such
repression is going on.

Let me complete the story of this
repression in the name of integration.
At Tenali, on 10th March, a procession
of so-called integrationists was taken
out. “Indira Gandhi Zindabad” was
the slogan. The procession entered
into the house of Shri Ramachandra,
one of the residents of that particular
town of Tenali, who is a strong bifur-
cationist. I supervised that house in
the presence of the police. I told the
local police, “In your presence, I am
carrying the ramnants of destruction
in the house of Shri Ramachandra.”
Shri Ramachandra happens to be a
Jana Sangh leader. It is all immater-
ial whether he is a Jana Sangh leader
or a Socialist leader. What did 1 find
in that house? The so-called integra-
tionists destroyed the portrait of the
Father of the Nation which was taken
out from the wooden frame, Here are
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the portraits of Netaji and Rajaji
which were disfigured. And here is
a burnt copy of Mahabharata. This
is what the so-called integrationists
have done in Andhra. (Interruptions)
1 accept the challenge. 1 have taken
away these things in the presence of
the police. I have given a statement
to the pressmen, “In your presence,
I am carrying away these ramnants
and 1 will display them in Parlia-
ment.”

This is the situation that is ohtain-
ing there, At the same time, I also
condemp the acts of hooliganism in
which the public property was des-
troyed there. This only shows
that an abnormal situation is obtain-
ing there. The Prime Minister tells
the people of Andhra, let them
develop normalcy and then the Gov-
ernment can consider alt  aspects,
including  bifurcation. The Prime
Minister has said in this House, *Let
normalcy be developed and then, all
aspects, including bifurcation can be
considered.”

Let me say in this House that the
trend of this Government is such that
if normalcy developed in Andhra, this
Government will return to normaley
which means indecision and inertia.
Therelore, by peaceful and democratic
methods, the agitation of Andhra will
be carried on till the aspirations of
the people to divide the State into
Telengana and Andhra are fulfilled.

*SHRI T. BALAKRISHNIAH (Tiru
pathi): The Andhra Budget for the
year 1973-74 has becen brought before
this House, In the normal conditions
it would have been placed before the
Andhra Assembly and would have
been passed by the Members of that
Assembly. It has been brought here
because of the prevailing unprece-
dented political and economic condi-
tions in the State.

When we look :t this budget, it
does not give us an encouraging pic-
ture of the finances of the State. In
1908-76 the figures are 76 7 crores and
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in 1970-71 they are 83.1 crores and
in 1971-72 they are 97.2 crores and in
this year it ig 87 crores. When the
budget is decreasing what does it
mean? Is it a good budget or bad bud-
get? From the public finance point
of view if the expenditure and income
are equally balanced, then it is sup-
posed to be a good budget. Even if
the expenditure is more with a deficit,
still it can be stated as a good bud-
get. The growing expenditure might
be due to the growing expenditure on
developmental projects. If you see
the present budget, it does not seem
to reflect such state of affair, We
want progress in all fields We want
to create more opportunities to the
proper sections of the society. We
would like to create more employ-
ment potential by taking up various
developmental projects in hand. How
are you going to achieve this?

The conditions in the State are so
bad that there is not enough land for
all those who want to take to agricul-
ture. Those who have land cannot
profitably cultivate because the neces-
sary power is not available. This
forced them to take to oil engines to
run their tubwells. Then there is a
scarcity of crude and deiesel oil. These
are some of the difficulties which our
farmers are facing. In view of the
above conditions we cannot have,
possibly, any progress. It is a differ-
ent matter to have lot of progress on
paper.

I would like to mention here that
the Governmen did not think it fit to
start even a single industry in the
four very backward districts of
Rayalayseema. It 1s a well known fact
that the Telengana is also a backward
region. One will come acros back-
ward regions even in the agricul-
turally advanced districts of Andhra
Pradesh. Government has not done
fanything to improve the situation.
No large scale industry has been
started in Andhra Pradesh in any of
these backward areas.

*The Original speech

was delievered

in Telugu.
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It is stated, as per the report given
by the State Government, that the
unemployment figure would be around
10 lakhs for 1872-73, I think that this
figure would go up in 1973-74.

I would like to express my heart
felt sympathies with the families of
those victims of police firing in
Cuddapah and Anantapuram etc.
Particularly 1 express my sympathies
to the NGOs families who lost their
lives in the firing done by CRP
yesterday in Cuddapah. 1 would like
to state the example of the battle of
Kurukshetra here. It is not only the
Kauravas and Pandavas but also the
mediators namely Yadavas families
who also lost their lives. It is there-
fore not correct to say that this
agitation kould bring disaster and
difficulty to a section of the people.
It is also not correct for the Govern-
ment to be complacent about the agi-
tation. 1 would like to submit that
this would end up in total disaster.

It is better and proper to bow to the
wishes of the people and bifurcate the
State when peoplc of both Telengana
and Andhra desire separation. I
would like to state here that the
Andhras have no resemblance either
cultural or otherwise to the people of
Telengana When 1 speak in Telugu
here my friend Shri Rama Gopal
Reddy sweaks in Urdu. He does not
know Telugu. That is why I state
that our cultures are different.

There are several very rich people
like Shri Pattabhi Rama Rao, Shri
P. V. G. Raju and Shri Ram Gopal
Reddy who are members here and are
not poor like me, Are they landless?
Are they homeless? These are the
integrationists and these urc the
socialists. These are the people who
support the progressive policies of our
Government.

Because of theiwr riches they can
afford to continue to stay here in
Delhi or Hyderabad without facing the
people who elected them, Poor people
like me cannot afford to remain here.
1 feel it is my duty to go to the people
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in my constituency, understand their
difficulties and make the Government
solve them as effectively as possible.
If my friends are supporters of
socialist policies I would like to invite
them to exchange my property for
theirs.

We are not against the leadership
of Shrimati Indira Gandhi nor against
her progressive policies nor we are
against the integrity of the country.
We only urge the Government to find
a peaceful and quick solution when an
unprecedented  situation has been
created in the State of Andhra
Pradesh.

I would like to conclude by saying
that we should follow the path of
peace and progress and not the path
of violence and oppression which 1s
being perpetrated with the help of
CRP and the army, for the solution
of any problem in my Stafe. I would
therefore like to urge the Gnvernment
to withdraw the CRP and the army.
The Government should also come
forward and appoint judicial inquiry
into all those incidents of firing and
lathi charge on the pedple of Andhra.

SHRI M, SATYANARAYAN RAO
(Karimnagar): It is a matter of
great shame that the Andhra Pradesh

budget had to be presented in this
House. It is because of the unusual
and undemocratic action of the

Central Government which has im-
posed the President rule there. There
was no crisis. As I had already sub-
mitted in this House several times, it
is not because of no-confidence in the
Chief Minister, it is not because he
is lacking the support of the MLAs
but it is because the separatists have
gained majority and in order to pre-
vent these people from passing any
resolution in the House these people
have imposed the President rule there.
That is the most unfortunate thing
and we are denying the right of the
representatives of the people, viz.,
the MLAs from discussing the
Budget there, and we are discussing
it here. Are we able to discuss this
Budget? Are we able to appreciate
the needs and requirements of the
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people there? We do not know any-
thing. As you have seen, all the
members who spoke, spoke either for
bifurcation or for integrity of the
State. Nobody except a few touched
the points concerning the require-
ments of the people. That is the
difficulty. Twy? Because they do not
know anything about those unfor-
tunate people.

I wonder: is there any Govern-
ment worth the name 1n that State
now? The Adviser to Governor 1s
ruling the State I know hig practical
difficulties also. He is instructed by the
Home Ministry here to inaintain the
integrity of the State and to provide
facilities to the so-called integratior-
ists to take out procession znd to hold
public meetings. He is busy makng
arrangements for the Deputy Labour
Minister here who goes there once a
week and also talking to the Home
Minister over the telephone. He has
no other business He cannot do any
business Moreover, he 1s beyond the
reach of the commop man. Nobody
can approach him

Sir, I want to tell this House that
an unprecedented drought 15 pre-
vailing in my State, particularly, 1n
Telengana. There is no water there
is no electriaity and 1industries are
closed. All agricultural crops are
damaged This is the =mituation pre-
vaihng there, but, unfortunately,
there is nobody to look after the
interests of the people. When we speak
about it, they say it 1s for the Central
Government now to whom it may
be taken up Is it not our right to
demand, Sir. Is it not because of
your failure to take any decision
finally that this situation is pre-
vailing there? It is because of your
policy that the people are made
to suffer. Who are responsible for
this? You are responsible tm this.
Don't think that people will keep
quite. I know what you want to do.
You want to divide the people into in-
tegrationists and separatists You
also want to divide the Congress peop-
Je who are demanding separation.
This is yor method. When there was
violence you advised the people to
adopt peacefu]l methods, constitutional

“will solve your
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methods. What constitutional methods,
what peaceful methods should be
adopted, Sir? The majority of the
MPs>, the majority of the MLAs, Dis-
trict Boards Chairman and Zilla Pari-
shad chairman are demanding bifurca-
tion but y=t you do not appreciate that
and you do not consider that to be a
sufficiently constitutional riethod. And,
when you do not consider that to be a
constitutional method, naturally people
will be forced to resort to violence.
‘When violence is there you condemn
it You say, adopt peaceful methods
and then only we will consider ard we
problem. All right.
Now normalcy 18 restored. What are
you doing? You are doing only to
propagate integration This 1s dishon-
esty, I am telling you You deceive
the Telengana people in the same
manner. You are deceiving the Andhra
people 1n the same manner. This 13 a
charge I am levelling against the Prime
Minister I am very sorry. I never
condemn her personally. But unfortu-
nately, I am forced, I am compelled to
say all these things about her also.
I also warned her and said You are
depending upon the CPI people here.
We know what they were doing and
what their activities are Now we are
happy that separatist leaders are
exterminated, separatist leaders are
attacked, but I tell you, they will also
attack your own people.

We had had that bitter exverience
in Telengang as Prof. Madhu LCanda-
vate pointed out in 1948 Of course.
I was a boy at that time. Don’t you
know what activities they mndulged in?
Don’t you know how many people
were murdered by these people, how
many houses burnt by these people?
The same thing they are going to re-
peat in the Andhra area also. Don't
be happy that the CPI is with you and
that they are supporiing you so far
as maintaining the integrity ct the
State is concerned I say, you will be
in danger. my dear friends I also
warneq the Prime Minister TLast
time also I said you will have to
meet the same fate as Mr. Sukarno if

you depend upon these people They
are not dependable people at all
They are not interested in you. They
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think that by infiltrating into your
organisation they will capture the
power. That is why they are sup-
porting, it is not because they sup-
port your policies. This is the thing
you must keep in your mind.

Sir, I am sorry I have to say all
these things. 1 dig not want to »peak
because I already spoke sp many

times on this. But I thought I have
to say all these when I hear CPI
friends say that they condemn reac-
tionaries, landlordg and all that. Mr.
Balakrishniah my friend was telling
about the harijans. He is not a land-
lood he is a separatist. He said this:
All right, baba, I offer by property to
the so-called integrationists. I am not
concerned here with socialism or with
anything, I am concerned with pros-
perity of the people 1 am concerned
with the feelings of Lhe people. You
cannot suppress the real feelings of
the people. Sitling here you cannot
appreciate the feelings of the people.
it is very esay to say, Oh, no, no, no,
it 1s a mnvement of landlords, it is a
movement of reactionaries, it is a
movement of self-interested persons.
disgruntleg elements ang al] that. It
is very easy to say s?. What hap-
pened to my friends the so-called sepa-
ratists? When they go to Andhra
area they say we are with you, we
are going to quit the party, we are
going to sit with so-called separatists,
but whenever they come here they
change; I do not know what hanpened,
whether ft is because of Mr. Raghu-
ramaiah or because of the Prime
Miricter but they are sitting there. I
pity these people. If they go to the
people they will not be condemned
because consistently at least they are
saying so, but you are in trouble. If
you go {o the people you will be
condemned and I think there is no
safety for you. You will have to
decide finally and I am telling you
my bitter experience also.

1 also joined the congress efter this
merger, after evolving of the six-
point formula. Whep I went to Simla,
when I told her, you please imple-
ment it, she said: I never said that
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six-poeint formula will be implemented.
Then and there I resigned, I sgaid, if
that is so, I have nothing {o do with
your congress I will be with the peo-
ple. And, I am with the people. If
you are honest you should do this;
otherwise no objective will be achiev-
ed at all.

Coming to the Budget, the Finance
Minister has showp some surplus, that
is, Rs. 51 lakhs. With the assistance
and loan of the Central Government
this is possible, But there is no large
outlay, there is no scheme which they
are goihg to take up and that is why
they show a surplus here. As I said,
Telengana 1s facing unprecedented
drought and famine. There is no
water. no electricity. Agriculturists
are suffering very much. I have been
1o my constituency recenfly. Thlere 1s
no electricity. It is completely cut
oft. Because of the scarcity of elec-
tricity, agriculturists have purchased
oil engines but the most untortunate
thing is there is no diesel o1l avail-
able. I was surprised to learn that
the authorities are not allowing the
dealerg to import diesel oil from Bom-
bay where it is available. I do not
know why they are not allowing? Why
are they making people to suffer like
this? Not only they will suffer but
you will also suffer. After all pro-
duction will go down. Bureaucrats
are not bothered. They are bothered
about themselves. This is the most
important thing which has to be kept
in mind by the Finance Ministry.

I am very sorry to point out al-
though our Andhra man, Dr. K. L.
Rao, is at the head of Irrigation Minis-
try yet we are the second lowest in
the country in producing electricity.
We have got all the resources. We
have got plenty of cnal and water.
Thermal power as well as hydro-
electricity can be generated. I know
his difficuity. He is only Power Minis-
ter but he has no political power be-
hing him. The sanctioning authority
are others. He also says what can
be do. He is only Power Minister in
name., He cannot have this political
power. You. please, give him political
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power. I request Dr. Rao if he is not
able to help Andhra people then it is
better for him to quit the Ministry.
It some other Minister comes we can
force him. We cannot force Dr. Rao
because he happens to be the Andhra
man. We are exporting coal to Madras
and other neighbouring States. They
are generating power and we :ve de-
Pending on Madras, Mysore, Kerala
and Orissa.

Now, I take up land reforms. I om
the first person io support the land
reforms Bill but the most unfortunate
thing is the Government ig not imple-
menting it. You might have got diffi-
culties in Andhra but what about
Telengana, You can easily implement
it 1n Tclengana. What prevents you
from implementing it in Telengana?
In the name of land reforms people
are made to suffer. Shri Narasimha
Rao when he was the Chief Minister
had issued the Ordinance prohibiting
.the people alienating the land. Be-
cause of that Ordinance the middle-
class agriculturists are suffering and
they arc not able to obtain any loan
from the banks because they cannot
mortgage their lands These cre the
difficulties. These difficulties must be
mitigated at once otherwise the whole
economy will be ruined.

My last point is about centractors’
agencies. In Andhra Pradesh the
contractors are becoming lakhiers and
they are dominating politics also
without any difficulty. They are
earning lakhs of rupees easily. Al-
though the drought funds are released
for the benefit of the so-called agri-
cultural labourers yvet these people
are utilising this money becauss con-
tract agencies will be given to them
and without spending. In collusion
with the bureaucrats, so-called super-
visors and engineers, they are earning
the money without doing any work
there,

So this thing must be kept in mind.
Of course, it is not in the hands of
the Finance Minister to bifurcate the
State or to solve ¢his problem. But
let him at least convey these feelings
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to the Prime Minister so that the pro-
blem can be solved peacefully and
permanently.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): I did net
want to participate in this debate be-
cause our speeches, utterances or
paritcipation in these debates seem
to be provoking the separatists. Even
the very living of the integrationists
seems to be a provocation to some
friends. So I though I should not
cause any further provocation. But
when Prof. Dandavate said something
about the Tenali meeting, I thought I
should give some facts to the House.

The other day during the debate
on the promulgation of President's
rule in the State, they said that the
integrationist MLAs were sitting in
Hydcrabad, that they could not stay
in Andhra, that they could not go out,
that they could not face the people
and all that. Today the complaint is
the other way their appsarance will
mean civil war, that they have been
holding big meetings. According to
Prof. Dandavate....

SHRI G. VISWANATHAN: He said
he held the meeting.

SHRIMATI T. LOKSHMIKAN-
THAMMA: ....there was a big pro-
cession in Tenali and that demons-
trated their influence,

MR. CHAIRMAN: She need not
reply fo that.

SHRIMATI T. LAKSHMIKAN-
THAMMA: He said about the inte-
grationists’ procession. You were not
here because you were busy thinking
of something else because you are
very much involved in it—I will come
to that later.

Shri Viswanathan took the flrst
opportunity to tour the troubled
Andhra area to create dissensions
among the Andhra and Telangana
friends. This is an internal affair of
ours. Tomorrow, suppose I say Mad-
ras should be divided....

SHRI G. VISWANATHAN: You
have created more trouble in Andhra
than anybody else. (Interruptions)
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SHRIMATI T. LAKSHMIKAN-
"THAMMA: I know. I was at Vellore
in his constituency when the M. G.
Ramachandran trouble was going on
then he hid himself in a police sta-
‘tion. 1 was present there.

SHRI G. VISWANATHAN: You ask
the people. M |

SHRIMATI T. LAKSHMIKAN-
“THAMMA: My brother was in the
Vellore hospital, I went there to see
him. Then I learnt that these two
MPs hid themselves. Every State has
got its own problems, every State has
its own troubles (Interruptions).

SHRI MOHANRAJ KALINGARA.
YAR (Pollachi): It is just a story.

SHRIMATI T. LAKSHMIKAN-
THAMMA: I was present there. It is
not a story.

SHRI G. VISWANATHAN: You are

responsible for the major portion of
this dissension.

SHRI MOHANRAJ KALINGARA-
YAR: You are the main cause of
everything,

SHRIMATI T. LAKSHMIKAN-
‘THAMMA: Do not bring your mind
into this (Interruptions).

SHRI E. R. KRISHNAN (Salem):
There is no separatist problem in
Tamil Nadu.

MR. CHAIRMAN: The hon. Member

will address the Chair. (Interrup-
tions).
SHRIMATI T. LAKSHMIKAN-

THAMMA: We are brothers, whether
in Telengana or in Andhra. We are
brothers and sisters. Tomorrow we
will adjust ourselves.

SHRI G. VISWANATHAN: This
matter is before Parliament and the
country. It is not with Andhra now.
If it was purely an affair of Andhra, I
+would not have spoken.

SHRIMATI T. LAXKSHMIKAN-
“THAMMA: 1 will quote from a des-
patch dated Nellore, 5th February by
the representative of Andhra Jyoti:
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“Deputy lesder of the DMK Par-
liamentary Party Shri V. Viswana-
than, said that Prime Minister Smt,
Indira Gandhi is acting in a more
mean way than the British rulers.
In case the Centre takes to threat-
ening postures, we shall conduct the
fight for the separation of the entire
south, he said.”

SHRI G. VISWANATHAN: This
was quoted earlier and I replied to
it; I repudiated it. You were not
here when Andhra was discussed.

SHRIMATI T. LAKSHMIKAN-
THAMMA: When an hon. Member
says something, we must accept it.

16 hrs.

At this Tenali meeting, where the
integrationists held the meeting,
bombs were thrown seven times at
this meeting. (Interruption) Here is
the photograph of the persons injured
in it. Not one of them got up from
the meeting. That is the determuna-
tion of these people who are here.

SHRI G VISWANATHAN: The
CRP in mufti.
SHRIMATI T. LAKSHMIKAN-

THAMMA: This is the photograph of
the person who is hit and here is an-
other photo. An ex-lady Minister—
now that they are not Ministers and
so, she has now become an ex.Minis-
ter—was present there. Now, it is
good that most of the MLAs have
gone back because we will have to
explain to the people. How long we
can live like cowards either in
Hyderabad or in Madras or some
other place? They have decided
rightly. They have not provoked.
May be other parties; but we are not
responsible for the other parties. Law
and order should take its own course.
Whether it is this party or that party.
law and order has to be maintained.
But as far as our party is concerned,
credit must be given to them because
even under tall proyocation—
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AN HON. MEMBER: Violence.

SHRIMATI T LAKSHMIKAN-
THAMMA: Violence, created not by
our party, or even by separatists; but
there are others-—(Interruptions).

MR. CHAIRMAN: Don't be reply-
ing to every interruption.

SHRIMATI T. LAKSHMIKAN-
THAMMA: Anyhow, in Andhra Pra-
desh they said they created emotions,
or that emotions were created because
of the linguistic States and so many
other things.

I am one who believes in God and
wlhio believes hat whatever happens
1s for the good of the country. So,
toaay what happens in Andhra Pra-
desh 1s an eye-opencr to the whole
country. What are the force? What
is happening” What is bchind, and
then, what are the forces working
against the Centre? They have start-
ed righ lv or wrongly,—may be pres-
surer o whatever it is saying that it
was unwarranted; that the imposition
of Prc~id-nt’s rule was unwarranted in
Andhit °radesh. Whatever it as—
(Interr untions)

MR CHAIRMAN. Order please. I

am not allowing anything. Let the
hon. Member continue
SHRIMATI T. LAKSHMIKAN-

THAMMA: 1 did not want to spcak
because my speaking itself is a provo-
cation, because truth is bitter always.
So, I appeal {0 the Prime Minister not
to lose sight of the facts, and that in
a very real sense her regime is expec-
ted 10 create bdth political and consti-
tutional history in the country. Sup-
posing what we have done in Andhra
had created such an impact in other
parts of the country; what has hap-
pened in Orissa; in Gujarat? What is
happening in some other parts?

AN HON. MEMBER: Mysore.

SHRIMATI T LAKSHMIKAN.
THAMMA: This churning is going on.
This is 'ke the Sagarmantan—Ksheera
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Sagar. (Interruption) 1 am sorry
that in this process I have not been
able to bring out the material pro-
gress of the State of Andhra Pradesh.
But these are the fundamental things.

One unhappy thing I felt was this.
The land reform Bill was brought,
and then there were certain forces and
all that. What prevents President’s
rule to implement the land reform
measures and so many other things?
Supposing there are certain other
progressive measuresy What prevents
them from implementing them? It is
all the more easy for the President's
rule to implement them.

What happens is, Mr. V.X. Rao, the
Adviser says, “No implementation of
land reforms till normalcy is restor-
¢d” That mecans you continue the
movement so that normalcy will not
return, and the land reforms may not
be implemenied. Is this the way the
President’s rule, this regime, has 1o
function? So, I fecl it is wrong. That
statement itself is wrong.

Si1, a part of the bureaucracy has
been helping certain elements, and I
think it is wrong.

MR. CHAIRMAN: Please conclude.

SHRIMATI T. LAKSHMIKAN-
THAMMA: One word more and I
shall stop. I refer to the NGOs. They
are part of ourselves. I have nothing
against anyvbody. When there is an
eniotional wave everyone is involved.
May be technically it is wrong. But
because it is on emotional 1ssue, they
have involved themselves at the cost
of their own suffering and sacrifice. 1
think now they shouid think of ihe
country and then do a greater sacri-
fice in joining back the service.

Another thing is this My sympa-
thies are for those who died, especial-
ly the NGOs who died the day before
yesterday in the incident at Cudda-
pah; and more of the separatist lea-
ders are coming here. Some sepa-
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ratist leaders are coming here. I
am sure our Prime Minister with
her ability and determination should
do the right thing. She was
called sometime ago Trimurthi, An-
napoorna and Durga; she will be real
Kali; she should, now, because it is
time for her to act once again.
Otherwise what happens to the aspira-
tions that you have roused among
the people? If prices go up, they will
go and say: it is Indira Gandhi’s re-
gime and prices are going up. Unless
you implement all these measures,
how will you control prices. How will
you gain their confidence? There
should be no compromise; compromise
means the base. The base is your
people. . They supported you because
you fought for them. If you try to
have compromise like the compromise
of Biju Patnaik, what happens? The
base will go; people also will leave
you. These people here will say; the
nose is not good and so Narasimha
Rao should go, the ear is not good and
so Nandiniji should go and that is not
good or this is not good and so Oza
should go.... (Interruptions) All your
strength is in the people and she
should compromise only with the peo-
ple and not with others.

SHRI K. NARAYANA RAO (Bobi-
11i): If I am right, this is the first
time that the Andhra Budget is dis-
cussed here, since it was formed in
1956. That speaks about its political
health, as compared to many States
whose budgets had been discussed
here because of the President’s rule.
Even the imposition of the President’s
rule raised some controversy and ac-
cording to the strict terminology of
the Constitution, somebody question-
ed it. I do not want to go into that.

I know pretty well that when the
movement for separate Andhra was
started, it started on a low key: and
the young boys and students who are
swayed by emotion only said: scrap
the mulki rules or separate Andhra.
I ask a frontal question to the friends
who are behind this movement: how
many persons are able to understand
the meaning or content of the mulki
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rules? When I asked some of t
leaders, they said: we do not

But as time went on several othe;
factors complicated and enlarged th
issue; much heat was generated i
cause of extraneous considerations; I
will not go into them at this moment
Who is leading it? Nobody has beei
leading this movement. Events hay
overtaken people. My point is th
How far can we yield to pressure
like this in arriving at a political dea
sion which involves the separation ¢
Andhra Pradesh? According to il
latest census Andhra Pradesh 1
presents the second largest linguisti
group, next only to Hindi.

cannot understand why my :,
from the D.M.K. and others try to$
that the Andhras are divided. T
morrow they may say that they .
present the entire South because th
State is the largest. Therefore, th
have this motive behind them.

What I feel is this. We want {l
our State should be retained as if
I do not want to get into the difficy
at the moment. The Supreme Coi
in one of its judgments, pronoul
an ambiguous judgment. They h
stated in a mechanical fasion thal
Mulki Rules are valid. But
that comes to implementation of
rules they say that it is not their @
cern. How can the Supreme Cg
give a judgment without interore
the Mulki Rules as to how they
be applied? This is an ele
law of jurisprudence that the C
has to interpret the rules. As a
sult there were certain fears ex
sed. And there were writ pet
filed against the validity of the M
Rules. On the so-called mulki 1
question we have taken certain
ried steps.

MR. CHAIRMAN: The hon. 1
ber should conclude now.
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 SHRI K. NARAYANA RAO: I now
“come to the crucial point. The Mulki
.!ules are not related to the services.

individual who is born in the Hydera-
‘bad State or who has been a resident
..or who has been domiciled here by
birth. It is all a question of sense
of belonging. During the Nizam rule
‘this rule was introduced. This was
,»;f_the very rule which had been very
- much agitating and it had gone before
ithe Supreme Court. If you permit
~me, I may read that out. This is the
“article about which many friends talk
about. It reads as follows:—

‘No person will be apointed in
any superior or inferior service
- without the specific sanction of His
- Exalted Highness.”

he is not a Mulki under the terms
‘of rules laid down in Appendix XI, he
will be deemed to have been dismissed
from the post from the date of the
cancellation of his domicile. This
rule, according to the Supreme Court,
is supposed to be a valid rule. This is
pposed to be the position in Andhra
Pradesh. I ask a question as to how
~can this be applied without adapta-
 tion? If you adapt it, in what way
that can be done? Since this has not
‘been adapted even to-day, the whole
“‘a the mulki rules has been misinter-
P eted.

Speaking about the Budget I want
say something. When we are dis-
cussing the budget, we should not dis-
s here about the mulki rules. Let
say something about the budget.

- MR. CHAIRMAN: You have -al-
ready taken ten minutes. You should
now conclude.

. SHRI K. NARAYANA RAO: In
conclusion, I would like to reiterate
my earlier plea for a Central Univer-
sity in Hyderabad City. In this parti-
cular juncture, it will certainly help
to ease the situation. I am not talking
n a spirit of north and south, but it
s a fact that all the Central Universi-
ies ‘have been situated in the north.
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It is a question of regional conve-
nience. I earnestly appeal to Govern-
ment to see that a Central University
is established in Hyderabad City, so
that we can get out of these difficul-
ties.

i

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): Sir, I am thankful to
hon. members who have taken part
in the debate, which has followed the
same pattern as the one when the
House gave its assent to the Presiden-
tial Proclamation on Andhra Pradesh.
The House is aware of the circum-
stances in which the President tock
over the administration of the State
and I am not going to cover that
ground again.

The crux of the situation is there
has been widespread drought condi-
tions and law and order situation in
Andhra and this budget has been
presented in that contexty This budget
has a very limited objective, :i.e.,
carrying on the administration for the
next four months and meeeting the
requirements of the plan projects
which are there, so that the minimum
development of Andhra Pradesh is
not obstructed. It is very difficult for
me to take a stand on the various
view-points expressed by hon. mem-
bers from their own party positions,
and from the positions they have
taken, which are fairly known in the
country. It is a very sensitive issue
and it is not possible for me to go into
it, except to say that the Prime
Minister has reiterated that once nor-
mal conditions are restored and ob-
iective conditions for a free discus-
sion, debate and exchange of views
are created, it will be possible to
solve the question of Andhra Pradesh
in a manner which will be acceptable
to the widest sections of the people
there. It is the second biggest lin-

uistic State. Andhras are very gifted
people. They have contributed their
full share to the national develop-
ment They have a language which
is also fairly well developed amongst
the languages of India. They have a
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tradition and history of their own. I
agree with Prof. " Dandavate that
Telengana, as part of Andhra Pra-
desh, has been the crucible of many
experiments and also the failure of
those experiments. Left extremism
failed there. Bhoodan was tried. I
would not say it has failed. but the
problem still continues. I think the
experiment which is being tried now
there will also fail in, Telengana. It
is quite obvious. We have been fol-
lowing for the last 25 years many of
these experiments that have been
there and I am only surprised that a
socialist of his persuasion should have
allowed himself to be thrown into
this position in which he finds him-
self today, because he will not be
able to get out of that. In the politi-
cal life of a country a time comes
when one has to take a decision,
if it becomes a little unpopular, even
if some people may not like it.

SHRIMATI T. LAKSHMIKAN-
THAMA: We have overthrown the
Nizam. We, the Telengana people,
will overthrow the feudalism also.

SHRI K. R. GANESH: Sir, you
belong to a very senior generation. It
surprised all of us who belong to a
younger generation of political work-
ers to hear Shri Piloo Mody speak
about the struggle that is going on
in Andhra. Sir, there must be a cer-
tain amount of seriousmess in the poli-
tical life of this country. Some of us
who have been roused with political
consciousness in the composite State
of Madras understand the ethos of
Andhra and the compulsions that were
there in Andhra, much better than
Shri Piloo Mody will be able to under-
stand. Therefore, to glibily talk
about the struggle that is going on
there is political shibboleth which has
no relation to reality.

We all realise that the situation in
Andhra is very sensitive, it is very
emotional. But I will not agree with
some of our friends on the left side
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who try to reduce the emotional situa-
tion to a class struggle. There are
various factors which have come info =
being which have highly surcharged
emotionally the situation# ‘Therefore, -
we have to apply the healing touch.
We have to create a situation in which
discussion can be possible and a solu-
tion can be found out. The Prime
Minister has said time and a gain
that all view points will be taken into
consideration had discussed before
any decision is taken.

We all know the genius of the
Andhra people and their political tra-
ditions. They have fought all forms
of reactionary forces in this country.
They have been in the vanguard, in
one form or another, all these years
and I am sure they will be able to
find a solution for the present prob-
lem also. A

The Centre and the States have
faced many difficult problems (
we have solved them. This Parlia-
ment has been able to find solutions
to various difficult problems whid
this nation faced from time to time
whether it is linguistic or otherwise,
We are confident that for this p:
lem also this supreme and sovereigt
Parliament will find a solution whicl
is acceptable to all. 1

It is not necessary for me to @
into the genesis of the whole thing
I will only say that to single out th
Prime Minister and criticise her
not correct or objectiveg It may pol
tically look very attractive but
certainly not very objective. Afte
it was not possible to find a sol
for the Mulki Rule in Andhra itse
Therefore, the leaders of Andhra as
ed the Central Government to fi
a solution. After protracted diseu
sion with all the interests involved
Andhra for a sufficient length
time. ... v

SHRI G. VISWANATHAN: No i
was given. The Cabinet was asl
to ratify it the same day. :
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SHRI K. R. GANESH: After pro-
tracted discussions with all the inter-
 ests in Andhra consensus was arrived
at which the Prime Minister announ-

ced in Parliament. To attack the
~ Prime Minister, saying that she delay-
. ed the whole thing is certainly dirty
I‘_ politics, though may be some political
. groups might take advantage of it.

We know how Andhra was formed.
. The country is also aware of the prob-
~ lem of Telengana, its own history, its
. own under developed State under
‘Nizam, its own history of struggle
'against the feudal elements that were
~ there. We know the fact that Vishal
“ Andhra was formed and the great
- Telugu people acclaimed Vishal
" Andhra as the culmination of their
. dream of having an integrated Stale
~ in which their language and culture
- should develop.

: Later on, some problems came out
. and the gentleman’s agreement was
~ there. Andhra people gave an assu-

rance to the Telengana people about
- the utilisation of surplus. The Bhar-
~ gava Committee was formed and the
.~ surplus was determined and the Pre-
~ sidential Order was thereon the ques-
- tion of Budget.

‘ These things are there. We are in
~ a situation which is a complex situa-
- tion and which is a difficult situation.
[t is not possible to arrive at a correct
~ decision to this atmosphere which is
'Q‘c‘har‘ged even now.

The question of violence is there.
- Of course, we condemn violence, whe-
- ther it is done by integrationists or
by separationists or even if it is ex-
ssively done by the police. Vio-
e breeds violence. Let us realise
at lesson. We realised in West Ben-
1 to the utter dismay of many po-
ical forces as well as out of tremen-
us experience of West Bengal that
olence does not pay. Violence
breeds violence. What we see in
Andhra today is the application of
his thing. Violence has got to go.

BSTG

Necessary situation has got to be crea-
ted in which political situation will
be arrived at which will be to the
satisfaction of the largest majority of
the peope of Andhra.

Having said this, I would just men-
tion a few financial points which have
been made by some hon. Members.
As far as what Shri Piloo Mody has
said® about Telengana and Andhra
separate budgets, I think, he iS a new
comer” to the situation of Andhra and
he wants to leave all the gaps and
jump into the Andhra situation. What
has taken place in Andhra right from
the time Vishal Andhra was formed?
On the question of separate budget
figures for Andhra part and . for
Telengana part, this was given in the
Presidential Order of March, 1970
which directed that this should be
done. It was for the consideration
of the Telengana Regional Committee.
The objective of this wag to see that
Telengana gets adequate share of its
own development. Therefore, it is not
a recognition of a separate State. It
is a recognition of a particular reality
with which both the parts of the State
started.

As far as the Plan allotment is
concerned, for 1973-74 the approved
Plan outlay is Rs. 87.59 crores which

is Rs. 8.80 crores more than the
anticipated Plan expenditure for
1972-73. Rs. 55.21 crores will be

financed by the Central assistance in
addition to Rsy 5.30 crores which has
been provided in the Budget for
Telengana development schemes. I
is true that the Plan outlay of Andhra
has been facing certain difficulties
right from 1969-70. Now, it is for the
Governmgnt of Andhra Pradesh, when
the popular Governments comes into
being, to take this into consideration
and have a discussion with the Plan-
ning Commission to see that the gap
that is there is removed in the Fifth
Plan.

Another difficulty that has been
there is that in this short period, it
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is not possible to engage into any
resource mobilisation which has got
to be done so that the full use of
Andhra Pradesh share in the Central
loan is made up.

As far as the drought relief is con-
cerned, the Government of India has
granted assistance to the extent of
Rs. 6 crores from April to June, 1972
and Rs. 28 crores- from July to De-
cember, 1972. Since the relief pro-
gramme has to be kept up in Telen-
gana districts. ...

SHRI P. VENKATASUBBAIAH:
Much more ig required.

SHRI K. R. GANESH: Yes. It is
expected that Rs. 53 crores would have
been sanctioned on relief work from
April, 1972 to June, 1973. It is hoped
that the State will get its normal
season also. Out of this, nearly
Rs. 33 crores have been spent from
April to December, 1972.

And further expenditure is also un-
der way. I agree with the hon. Mem-
ber that much more expenditure will
be required.

As I had said in the beginning, this
is a very limited Budget. The object
of this Budget, in the absence of a
popular Ministry, in the absence cof
the Legislature, is to see that the
normal administrative machinery is
carried on and those plans and pro-
jects which are absolutely essential
and which have been there are car-
ried forward and do not suffer for
want of money.

With these words and with the
expression of the hope that the Andhra
people will re-assert their personality
and will be able to solve this problem,
I commend thé Demands.

SHRI 5. VISWANATHAN: The
Minister has not replied to the points
which were raised....

MR. CHAIRMAN: He has finished
his reply. Whatever he had to say,
he has said.
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SHRI G. VISWANATHAN: The
ter has to reply to the points raised:
by the hon. members.

MR. CHAIRMAN: I cap not force
him....

SHRI G. VISWANATHAN: Please
ask him, Sir. If he says that, then
it is allright. ...

MR. CHAIRMAN: Please sit down.
I cannot ask the Minister to reply to =
every point. He has already finished
his speech. Now I shall put ‘he
Demands for Grants on Account {o
the vote of the House. '

The question is:

“That the respective sums not
exceeding the amounts shown
in the third column of the
Order paper be granted to the
President on account, out of
the Consolidated Fund of the
State of Andhra Pradesh,
defray the charges which will
come in course of paymeat
during the year ending :
31st day of March, 1974, in
respect of the heads of de:
mands entered in the second
column thereof against -
mands Nos. I to LVL”

The motion was adopted.

MR. CHAIRMAN: Now I shall pi
the Supplementary Demands f0l
Grants to the vote of the House.

The question is:

“That the respective SupplAm
tary’ sums not exceeding f
amounts shown in the this
column of the Order paper
granted to the President @
of the Consolidated Fund
the State of Andhra Prad
to defray the charges whil
will come in course of p
ment during the year endi

- the 31st day of March, 1
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in respect of the following
demands entered in the second
column thereof—

Demands Nos. II, VIII, IX, X,
XII, XIII, XVII, XIX, XX,
XXII, to XXV, XXVII, to
XXIX, XXXI, XXXIII,
XXXV, XL to XLII, XLVII,
XLIX, LI, LV and LVL”

The motion was adopted.
16.33 hrs,

ANDHRA PRADESH APPROPRIA-
TION (VOTE ON ACCOUNT) BILL*,
1973

THE MINISTER OF STATE IN TME

MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to move for
leave to introduce a Bill to pro-

vide for the withdrawal of certain
sums from and out of the Consolicated
Fund of the State of Andhra Pradesh
for the services of a part of the finan-
cial year 1973-74.

MR. CHAIRMAN: The question is:

“That leave be granted to intrc-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of the
State of Andhra Pradesh for the

services of a part of the financial
year 1973-74.”

The motion was adopted.

SHRI K. R. GANESH: Sir, I intro-
duce the Bill.

I beg to mover:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
the State of Andhra Pradesh for

« the services of a part of the finan-
~ cial year 1973-74, be taken into con-
sideration.”

- MR. CHAIRMAN: The question is:

“That tke Bill to provide for the
_ withdravsal of certain sums from
and out of the Consolidated Fund

of the State of Andhra Pradesh for
the services of a part of the finan-

cial year 1973-74, be taken into con-
sideration.” :

The motion was adopted
MR. CHAIRMAN: The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting Formula
and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause
1 the Enacting Formula and the Title
were added to the Bill.

MR. CHAIRMAN: The Minister.
SHRI K. R, GANESH: I move:

“That the Bill be passed.” ¢

SHRI P. VENKATASUBBAIAH: I
want to bring to the attention of the
hon, Minister about the Godavari bar-
rage which is in a very bad position.
The Government of Andhra Pradesh
also has levied some amount and the
levy has been collected and unless
some immediate steps are taken to re-
pair this barrage, the entire delta
which is the rice-bowl of Andhra Pra-
desh, viz., Krishna and Godavari Dis-
tricts, will be in danger. I would
request the Minister to take immedi-
ate steps, even though it is a vote-
on-account, and see that the barrage is
repaired.

SHRI K, NARAYANA RAO: I
just want to make a submission....

MR. CHAIRMAN: No, please.
SHRI K. NARAYANA RAO: Due
to the agitation, the drough relief

works could not be fully implemented
and I want that whatever money that
has been allocated for them, should
not be allowed to lapse.
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+Introf uced/moved with the recom- mendation of the President.



